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GOVERNMENT OF INDIA,

LEGISLATIVE DEPARTMENT,

PROCEEDINGS OF THE COUNOIL OF THE GOVERNOR GENSRAL OF INDIA,
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS,
1861 TO 1000 (24 & 25 VICY., C.67, 656 & 58 VICT, C.14,
AND © BDW. VII, C. 4).

The Council met at Government House, Calcutta, on Monday, the 1Sth
March 1912.

PRESENT:

His Excellency BARoN HARDINGE OF PENSHURST, P.C., 6.C.B., G.C.3).G., G.C.V.0.,
G.M.8.I, 6G.M.IE, Viceroy and Governor General of India, presiding,

and 67 Members, of whom 19 were Additional Members.

QUESTIONS AND ANSWERS.

- The Hon’ble Mr. Gulam Muhammad Bhurgri asked :

“ (@) Has the attention of Government been drawn to the following passage
in the judgment of Sir Justice Dinshaw Davar in a trial in the last eriminal
sessions of the Bombay Iligh Court in which Khwaje Mahomed Khan, Khan
* of Hoti Mardan, and two others were charged with the abduction of two
European girls and in which the Advocate General withdrew the charge after
the trial had procceded for three days:~-

¢ It seems to me that the third accused (the Khan) has been subjected to o great many
indignities und the procedure followed there (at Rawalpindi) scems to me to be un-understand-

able.’
“(0) If o, will Government bhe pleased to state if they propose to take any
steps with regard to the officials respansible for this trial ?

The Hon'’ble Sir Reginald Craddock replied :
“ Government have received no official information on the subject hut are
making inquiries.”
The Hon’ble Sir Gangadhar Rao Chitnavis asked :
“(a) Is it a fact that there is congestion of goods on Indian railway:
from insufficiency of the rolling stock, notwithstanding late additions *
( 529 ) A
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“(b) If so, is it a fact that in consequence of the congestion in some eases
rain in course of transit has heen damaged, invelving severe loss upon
dealers ?

“(¢) What steps does Government propose to take to censure quick
transit * "

The Hon’ble Mr. Clark replicd :

“ As regavds questions (a) and (¢), I may vefer the Hon’ble Member to
the statement made in this Council by the President of the Railway Board on
the 8th of March during the debate on the second stage of the Budgot.

“ As regards question (&), Government have received no  information or
complaints to the effect indicated.”

The Hon’ble Mr. Dadabhoy asked :

“Do Government proposc to make arrangements for the maintenance
at the various British Embassios of museums of Indian art products ¥ ¥

The Hon’ble Sir Henry McMahon replied :

* The reply to the Hon’ble Member’s guestion is in the negative.”

The Hon’ble Mr. Muhammad Shafi asked :

“ Has thoe attention of the Government of Indin been drawn to a note in
the Comrade of the 24th Yebruary anent the question asked in the United
Provincos Legislative Council by the Hon’ble Sahjbzada Aftab Ahmed Khan
rogarding the cstablishment of a colony of Berins near the Muohammadan
Anglo-Oriental College at Aligarh and the reply given thercto by the Local
Government ?  Is Government aware that the Berias are a eriminal tribe and
thnt the college at Aligarh is a residentinl educational institution? Does
Government propose to take any action to have the colony in question removed
from the place ¢

The Hon'ble Sir Reginald Craddock replied :

“ The Government of India have seen the article in the Comrade referred
to by the Hon'ble Member. The Hon'ble Member apparently refers ‘to the
cstablishmeont of a colony for Haburus at Aligarh which was within the dis-
cretion of the Local Government, tho Government of India are in possession
of no evidence which would justify an ordor for the removal of the colony.”

The Hon'ble Pandit Madan Mohan Malaviya asked :

i “(a) Will the Government be pleased to state il its attention has been
i drawn to an article in the dmrita Bazar Patrika of the 5th February 1912 and
to another in the Bengali of the 16th February 1912, inviting sttention to the
gricvance of the clorks of the offico of the Deputy Accountant General, Post
Office and Telegraphs {Postul Branch), Calcutta, that no final orders have been
gnasgd on the several representations made by them to the Government since
(J) whether it is a fact that the Comptroller and Auditor General, India,
informed them last November that the question of their paI\; could not bo taken
up until orders had been passed on the report of the Postal Accounts
Committee ;
(¢) whether orders havo been passed on that report ;

(4) and when final orders may be expected on the question of the pay of
the clerks referred to above 7
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The Hon'ble Sir Guy Fleetwood Wilson replicd :

“T would vefer my Tlon’ble friend to the veply which T mave on the 15th
Mareh to the Hon'ble Sir Gangadhar Chitnavis.”

The Hon’ble Mr. Sinha askad :

“(a) Has the attention of the Government been drawn to the procecd-
ings of the trial of the Khan of Hoti Mardan and two co-nccused in the Bom-
bay High Court before the Ion'ble Sir Justice Dinshaw Davar and espeeially
to the following statements made in Court by the Ion'ble the Advocate General
and fhe presiding Judge :—

The Advoeate General — The Khan was aged 70 and wa- o wealthy and influential
Chief om the frontier.”

The Todge~ No one laid any information again-t the Khan, but =<till Le was srrested
and charged although the young Ldies made no complaint against him.”

The Adgocate tivaeral. —1 have considered the care very cavelully and have come to the
;-_l::lv]l,lsinn as Advocate General to withdraw it under section 333 of the Criminal Procedure

ode,

The Judge.—* It seems to e that the third aceused (the Khan) his Teen subjected to a
great many indignities and the procednre followed there seems to e th lus uu-llnc!_l_'mtnnduhlu__‘.
The third accused as well ax the humblor two will leave the Conet without a stuin on their
character % o

“(0) Is it a fact that the Khan was arrested on the 20th December last,
under a warrant issued by the District Magistrate of Peshawar, without thero
heing any complaint against him at the time ?

“(¢) If so, will Government be pleased to state whether the said Distriet
Magistrate still continues to exercise judicinl functions? If not, what is his
present office *

“(d) Do Government propose to make any inquiry into tho whole matter?
If not, will Government be pleased to state their reasons for tho same P’

The Hon’ble Sir Reginald Craddock replicd:

“ T must refer the Hon’ble Member to the answer which T have just eiven
to the question put on the same subjeet by the Ion’ble My Ghulam Muham-
mad Bhurgri.”

The Hon'ble Mr. Sinha :

“The answer does not cover quostions (b), (¢) and (d) of my question.”

The Hon’ble Sir Reginald Craddock : .

“ There is no information before the Government yet on these subjects, and
the information has been called for, and until then {liere can he no other
answer.”

LIFE ASSURANCE COMPANIES BILL.

The Hon’ble Mr. Clark : « My TLovd, T will not detain Couneil
for more than a very few momcents, for I am fully conscions that Hon'hle
Members will wish to get on as quickly as possible from the somewhat
arid bones of commereial legislation to the wore stimulating topies which await
us to-day.

“ Hon'ble Members will reeollect thaf, at the last meeting of Council,
the Hon’ble Mr. Bubba Rao pointed out a deafting diffieulty in seetion 34 read
with section 33 of the Life Assurance Bill ; and Government undoertook to look
into tho matter. We have since considered it carefully and I have also had
the benefit of talking it over with the Tlow’ble Mr. Subba Rao and the TTon’hle

A2
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Mr. Mudholkar. The ITon’ble Mr. Subba Lno pointed out that the eection,
as it now stands, wonld in elfect confer the somewhat empty boon upon foreign
life assurance companios, of requiring them, if admitted to the same exemp-
tions in India as companics operating under the ILnglish Assurance Aet of
1009, to submit returns in the same form as is preseribed by the English Aef.
The clause as it stands, thereforo, would be very neavly meaningless.  We have
considered its mmoendment, which of course would he quite practicable, though
rather wider ehanges would be required than I should like to press on Council
at so lato a stage of the Bill; hut further examination of the subjeet suggests
a different courso which will he more agreeable, T faney, to my Hon’ble Friends
opposite.  Hon’ble Membors know the reasons why Government were in
favour of the section. The principle of exemption for companies in the United
Kingdom having been concoded on the grounds of the efficient control of the
English law, it scemed reasonable and logical to take the power of extending
those privileges to companies domiciled in other conntries where similar or
more stringent lnws were enforced. The principal case which we wished o
meet was that of companies which already hove to compile returns in a eertain
form, and which might have {o compile a different set for the purposes of the
Act when the former might equally well meet the essentials of our require-
ments, though they might not be in conformity with the letter of the Sc}mllulcs.
This difficulty, however, can bo met, if cause is shown, under the gencral

ywers conferred by another section in the Bill which, as it bappens, was added
}:ter. No doubt the point should not have been overlooked ; hut these redun-
dancies will sometimes creep in.  As regards a largo part of its objects, there-
fore, the section is really superfluous; and Government have come to the
conclusion that it can safely be dropped. Tam sovry I was not able to deal
with the question at once in the discussion last Wednesday, which would have

iven me the pleasure of accopting the Hon’ble Mr. Mudholkar’s amendment ;

ut the ditﬁcu{'ty indicated by the lon'ble Mr. Subba Rao was unexpected, and
the different scctions of the Bill have had to Dbe carefully comparod bhofore
coming to a decision.

“ Therefore, my Lord, I beg to move that clause 84 of the Bill lo provide
for the Regulation of Life Assurance Companics as amended by the Select
Committee be omitted.”

‘The Hon’ble Mr. Subba Rao: * My Lord, I am glad that the TTon’ble
Member has scen his way to omit clause 34,

The Hon’ble Babu Bhupendranath Basu: ‘I congratulate the
Hon'ble Member for having for onee scen the error of his ways.”
The motion was put and agreed to.

The Hon'ble Mr, Clark moved that the Bill, as now amended, be passed.
The motion was put and agreed to.

DELEGATION BILL.

The Hon’ble Sir Reginald Craddock: My Lord, I beg to present
the Report of the Sclect Committee on the Bill to provide for the delegation
of cxecutive powers and duties in certain cases. I propose to reserve an
remarks that I have to make in connexion with the Bill for a future oceasion.’

THE EDUCATION BILL.

The Hon'ble Mr. Gokhale moved that the Bill to make hetter provision
for the extonsion of clementary education be referred to a Scloet Committee
consisting of the Hon’ble Mr. S8yed Ali Imam, the Hon’ble 8ir Harcourt Butler,
the Hon'ble Mr. Mazharul Haque, the Hon’ble Nawab Saiyid Muhammad,
the Hon’ble Babu Bhupendranath Basu, the Hon’ble Pandit Madan Mohan
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Malaviya, the Hon'ble Mr. Giates, the on'ble Siv James Meston, the Hon'ble
Rao Bahadur R. N. Mudholkar. the Tlon'ble Mr, Sharp, the Hon’ble Mr. Lyon,
the Hon’ble My, Carr, the Hon'ble Mr. Arthur, the IHon'ble XKhan Bahadur
Mian Mulammad Shafi and the mover.

He said :-=“ My Lovd, it is {wo years lo-day to a day since this Couneil
was invited in its very first session after the introduction of the recent reforms to
consider a recommendation fo the Governor General in Council that a begin-
ning should now he made in the direction of making clemientary education
free and compulsory throughout the country, and that a mixed Commission of
officials and non-officials should he appointed to frame definite proposals,
After a lengthy debate, the motion was hy leave withdeawn, but the principal
suggestions formulated on {lie oocasion were subsequently embodied in a
Bill which was introduced in this Council about this time last year. A ycar
has sinee elapsed, and during the interval, all sides-—the Government and the
publie, officials and non-officials, members of all classes and erceds—have had
time to examine the provisions of the Bill. T think the promoters of the
measure are entitled to regard with the ntmost satisfaction the reception which
the Bill has met with in the country ; for, my Lord, it is no exaggoration to
say that no measure of our time has reccived sueh weighty, such centhusiastic,
such overwhelming public support as the Bill now before the Council. My
Lord, it has heon made abundantly clear in the course of the discussiovs that
that have taken place during the year that most men of light and leading in
the country—men distinguished  in every walk of life, in loarning, in
professions, in business, in pnblie affaivs, in patriotic or philanthropic
endeavour—are on the side of the Bill.  The Indian National Congress, the most
representative body of educated opinion in India, has strongly supported the
measure, and Provinecial Conferences held in thie different Provinees have
also done the same. The Moslem League, whose elaim to-speak in the name
of the great community which it represonts is not disputed ceven by officials,
accorded only a fortnight ago its cordial support to the Bill ; and most of
its branches throughout the country have also expressed their approval. Most
of the local bodies consulted by Provincial Governments, as also the Senatoe of
the Madras University, which was the only University Senato consulted, havo
expressed thomselvos in favour of the measure. Public moctings held in nearly
overy important town throughout the country have adopted resolutions in its
support, and numerous special meetings of backward communities, several
casty conferonces and some missionary organisations have done the samo.
Then, my Lord, the Indian Press in the country with hardly an exeeption has
with striking unanimity ranged itselfl on the side of the Bill, and what is even
more significant, nearly half the Anglo-Indian  Press, the Judian Daily
News in Calcutta, tho Times of India in Bombay, and the Medros
Mail and the Madres Times in Madras, have also extended to it their
valuable support. Last, my lLord, but not least, I must mention the im-
portant deputation—headed by no less a man than Lord Courtncy—that
waited last year on the Seerctary of State and presented to him a
meniorial signed among others by some very distinguished men in En gand
in support of this Bill. T venture (o tkink that the ultimate
suocess of o moasure which has reccived such widespread, such influential,
public support, is practically assured. The wain opposition to this Bill has
come from official quarters with which 1 will deal later. Ilere and there a
few non-officials have also struck a note of dissent.  But, my Lord, consider-
ing the far-reaching cha:acter of the issues invelved in the measure, and con-
sidering also how the human mind is constituted, it is not to be wondered at
that there has been this slight dissent ; the wouder rather is that there should
be this vast volume of public opinion in support of the measure. The non-
official crities of the Bill may roughly be divided into three classes. To the
first class belong those very few men--so few indewl that they may be counted
on one's fingers—who have rendered distinguished services in the past either to
the country as a whole or to their own community, whose elaim to be heard
with respect on such questions is undisputed, and who, though not against free
and compulsory education in the ahstract, consider that the introduction of such
a system in India at the present stage of the country’s progress, even with such
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safeguards as are provided in the Bill, is not desirable. My Lord, these
clders, whose minds have been cast in the mould of a previous generation, have
not the elasticity to advanee with the advancing requirements ol the country,
and we have got to faco their disapproval of the present. Bill with reluctance
und regret.  In the wake of these few elders follow o number of younger mon,
who unquestionably accept their Jead in all matters, and who therefore with-
hold their support from the present Bill.  The sccond class consists of those
who cannot understand either the necessity or the value of mass education,
to whomn the dignity of man as man is an incomprehensible idea, and who regard
the poorer classes of the country as made solely to s2rve those who are above
them. My Lord, these mnen hold these views, beeunse they kunow mno better,
but their opposition to this Bill is perfeetly intelligible.  In the third class come
those who are against this Bill Lccausc the bulk of officials are understood to
be ngainst it.  They arc against this Bill cither because the officinls have so
much to give or clse because they are so constituted that official favour is to
them as the breath of their nostrils and an official frown is a heavy misfortune,
and because they think nothing of bartering the birthright of our common
humanity for smmething even less substantinl than the proverbial mess of potage,
These, my Lord, are the three classes that arc against this Bill. Taking all
the non-official opponents of the Bill together, I think thai their number doocs
not ‘cxclt;c{} five per cent. at the outside of those who have expresscd any opinion
on the Bill.

“ My Lord, sgecial weight necossarily attaches first to the opinions of Local
Goverminents, and next to those of local bodics in regard to this Bill, Turning
first to the local bodies, T regret that the opinions of all such bodies were not
cither ascertained or have not been forwarded to the Government of India.
In view of the fact that, if the Bill became law, the initiative in
regard to its working would have to come from local bodies, it was of the
utmost importance to know what the local hodies had to sny of the Bill. The
Government of Madras is the only Government that has doemed it to be its
duty to invite thoe opinions of all Municipalitics and District Boards in the Pro-
vince, and some of t]i’m district boards have in their {wn invited the opinions
of the Taluka Boards under them. The opinions thus elicited arc appended to
the letter of the Madras Government, and they afford overwhelming and in-
nontestable evidence of the local bodies in Madras being strongly in favour of
the Bill and being ready to avail themselves of its provisions if cnacted into
law. Of 61 Municipalities whose opinions have been recorded, 55 arc in favour
of the Bill. Of 24 District Boards, 20 arc in favour. In addition, the opinions
of 39 Taluka Boards have becn ascertained, and they are one and all in favour
of the Bill. Tho next Government in whose papers we find mention of a large
number of local bodics in this connection is the Governmment of the Punjab, un-
fortunately educationally the most backward Province in the whole country.
Here we find that 60 Municipalities aro wmentioned by name, and of those 32 are
in favour and 28 against. In addition, the Deputy Commissioner of Umballa
wrote (the local bodies in Umballaarc not included among these 60): “ The
consonsus of opinion appears to he strongly in favour of the prineiple of compul-
sion ; the only Municipal Committee which docs not favour compulsion was the
Municipal Committee of Jagadhri’ The Deputy Commissioner of Hissar
wrote : ¢ All the Municipalities of this District, ns well as the District
Board, have exprwed themselves in favour of the Bill' The Deputy Com-
missioner of Ferozepore wrote : ‘I have consulted the District Board and
the Municipalitios in this district; they all consider tho Bill fair, and
aro in favour of ils being passed into law.’ Nincteen District Boards are
mentioned in the papers, of whom 8 are in favour of compulsion and 13 against.
Considcring the extremely backward condition of primary education in rural
Punjab, this is not surprising. Turning next to Bengal, we find mention made
in the reports of looal officers of about 25 Municipalities, of whom 19 arv in
favour and 6 against. Also there is mention of two District Boards, of whom
onc is in favour and one against. There is no mention of the romaining local
bodies in the Bengal papors. In Eastern Bengal and Assam papers, we find 4
Municipalities mentioned, of whoin 8 are in favour ; also 6 Distriel Boards, of
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whom § are in favour. For Burma the opinions of 16 Municipalitics are given,
of whom 9 are in favour. The letter of the Bombay Government mentions no
local body, but the opinion of the Bowbay Corporation was circulated
among the members here unl_\{ two days ago. THowever, in tho
roport of the Commissioner of the Central Division which accompanies the
letter, there is mention made of 6 Municipalities in that division, all in favour.
And we know for a fact that most of the Municipalitics aud a_great many of
the District Boards in Bombay ure in favour of this Bill. In (T papers belong-
ing to the United Provinces, only 2 small Municipalitios are mentioned, both
in favour, Here also we know from the newspapers that most of the Munici-
palities and a larse numhber of the District Boards ave in favour of this Bill.
The Central Provinees papers mention only two lecal bodies—the Municipality
of Nagpuar and the District Board of Nagpur—of hoth which bodies my friend
behind me is President.  Both these bodies ave in favour of the Bill. There
are besides memoranda from five individual members of difforent local bodics,
of whom four arc in favour.

“Turning to what arc known as the Presidency Municipalitics, namely,
Caleutta, Bombay, Madras and Rangoon, we find that Caleutta and Madras
are sirongly in favour of the Bill. Rangoon doclines to expross an opinion on
the ground that it does not want to be saddled wit-L any expenditure
connected with clemeontary education, The Muficipality of Bombay, while in
favour of frec and compulsory cducation, and while also in favour of the
ultimate introduction of compulsion throughout the country, is unable to
approve the special method which is advoecated in the Bill, namely, that
the initiative should be loft to local hodies. But, m{ Lord, those who know
the singular position which the Bombay Municipal Qorporation occitpics in
rogard to expenditurc on clementary education will at once understand why
that body has taken up that attitude. Underan agreement, which is now
embodied in an Act of the local legislature, the Bombay Corporation has
undertaken to bear the entirc cost of primary cdueation within municipal
limits in Bombay on condition of being velieved of police charges, the only
qualification being that if ever the Government introduces compulsory educa-
tion in the country and requires the Bombay Corporation to 1ntroduco
compulsion within its arca, the Corporation should receive financial assistance
from the Governinent similar to what other local hodies would receive. The
plain financial interest of the Bombay Corporation therefore is not in leaving
the initiative to local bodies but in the initiative coming from the Govermment,
and it is no surprise that the Corporation of Bombay is unable to approve of a
method which leaves the initiative to local bodics. Before passing from this
point, I would respectfully warn the Ilon’ble Member in charge of Education
against leaning on the opinion of the Bombay Corporation for au‘P rort, for
that Corporation, in addition to being in favour of the principle of frec and
compulsory education, wants the cost of it to come out of Imperial funds!

“ Turning next to the opinions of Local Governments, I would like first of
all to present to the Council a hrief analysis of the official opinions that have
been sent up by the various Local Governments. Awmong these papers, there
are altogether 234 official opinions recorded; of them 90 are in favour of the
Bill. Sixty-five of tho 234 officials arc Indian officials, and of them 89 support
the Bill, some of them being very high officials, such as ILigh Court Judges,
District Magistrates, District Judges, and so forth. Of the English officials,
there are 169 opinions recorded, of which 51 are in favour—a minority no
doubt, but still a very respectable minority.

“ Before proceeding further, I think I had bettor explain what I mcan by a
rcrson being in favour of the principle of the Bill so as to prevent misappre-
rension of the language which I am employing. My Lord, the principle of the
Bill is to introduce compulsion at once 1 sclected areas. Not all over tho
country, but in selected areas; not at somo remote time, but at once. To

e a beginning at once in sclected areas, the initiative Dheing left to local
Lodios—that is tho fundamental iden of the Bill. All clse is a matter of
detail. Somo of the details are important, others unimportant. The question
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of a local education rate, the question whether education is to be absolutely
free, or free for poor people only, the proportion of cost which the
Government is to bear,-—all these arc important matters, hut matters of detail
capable of adjustment whon the final settlement of the scheme takes place.
Now, all those who are in favounr of the fundamental parl of the Bill, I claim
to be in favour of the Bill for my present pifrpose; all those, on the other
hand, who cannot assent to it, aguinst the Bill. Now, in Madras, the opinions
of no European offlcinls are given, the only exception. being that of two
Buropean High Court. Judges, who are both in favour of the Bill. In Bombay,
vut of 19 European officials consulted, 8 are in favour, one of them heing the
Director of Public Instruction, and 2 being Inspectors of Schools for the Presidencey
proper (the 8rd Inspector, an Indian, being also in favour), 2 Commissioners of
Divisions out of 8 in the Presidency proper, and 3 Collectors. In Bengal, out of
21 Europoan officers consulted, 4 are in favour, all being Distriet  Magistrates.
In Eastern Bengal and Assam, out of 21, 2 are in favour, both being  District
Magistrates. Inthe United Provinces, out of 38 officers consulted, 6 are in favour,
1 of them being a High Court Judge, 1 a Comumissioner, and 4 Collectors. In
the Punjab, out of 38 European officers consulled, no less than 20 arvein
favour of the Bill—the largest proportion of European oflicers in favour of
the Bill thus, strangely enough, coming from the Punjab. Among these 20,
thore is 1 Financial Commissioper, 1 Commissioncr, 9 Deputy Commissioners,
b Divisional Judges, 3 District Judges, and 1 Sub-Divisional Officer. In
the Central Provinces, only 4 official opinions are given, out of which 2 are in
favour, both being Commissioners of Divisions. On the whole, my Lord, I claim
thal a very respectablo minority of European officials isin favour of the measure,
The officials WLO are opposed to this Bill may roughly be divided into three
classes. First come a few Rip Van Winkles who appear to be sublimely un-
conscious as to what is going on not only in the vest of the world, but in India
itself. To {his class also belong a fow cynics who do not understand the value
of mass education, and who naively ask what good mass cducation has done
nnﬂhcm. I was astonished to find among this class an Inspector of Schools
in Madras, The very least that & kind Government can do for him is to trans-
fer him to some more congenial Dopartment, say the Department of Forests!
To the second class belong those who see in a wide diffusion of clemontary cdu-
cation a real danger to British rule; also those who are against mass education,
because thoy are against all popular progress, and who imagine in their short-
sightedness that every step ined by the ple is one lost by them.
In the third class—and I am glad to say the bulk of tho official opinions
recorded belong to this class—are those who nccept the necessity and the
importance of mass education, who aceept the policy which has been repeatedly
laid down by the QGovernment of India during a period of more than 60 ycars,
but who do not recognise the necessity of cmnpu{]s‘.on at the present moment.
They think that a great part of the educational field has to he covered on a
voluntary basis, thatcompulsion would be inoxpedient, and would lead to
hardship, to discontent, am[lto danger. Some of them ohject to this measure on
educational oron financial grounds. The outstanding featurce of the official
opposition to the Bill is however the fact that every Local Governmont that was
consulted on this Bill has gone against the measure, and that makes it necessary
that we should examine the opinions of Local Govermmnents and the objections
raised by them in some detail. The only Local Government that comes very near
to supporting the principle of the Billis the Government of Madras. Not that
that Governinent does not regard the Bill as objectionable or argue agninst it,
What distinguishes it, however, from thec other Local Governments is that it
dors not ignore the strength of the case in favour of the Bill, and that it does
not argue as though the heavens would fall if the Bill were passed into law,
After urging several objections against the Bill the Madras Government says
at the close of its letter that if the Governinent of India were disposed to accept
this Bill, it would like it to he confined for the present to municipal areas only,
The answer to that it is that it would be entirely in the hands of the Govern-
ment of India and the Local Governments to so confine it for tho present.
The Government of India could lay down such a proportion of school
attendance to the total school-going population as a necessary preliminary test to
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be satisfied before compulsion is introduced, that thereby only Municipalities
and not District Boards could for the present come : nder the Bill. - Moreover,
if any raral area wanted to try the measure, the Loeal Government could  with-
hold “its sanction.  This opinion of the Aaderas Governmient, again, is the
opinion of three members out of four. The fourth member, the late Mr. Krishna-
swami Iyar, one of the most brilliant men of our day. a wan whose untimely
death has made a gap in the ranks of public workersin the country, which it
will tuke long to fill, has written a masterly minute of disent Fving his wholes
hearted support to the Bill and demolishing  the objections urged by his
colleagues against the measure,  The next Loceal Government that eomnes, in
a grdging manner and in spite of itself, to a conclusion not wholly dissimilar
to that of the Madras Government is the Administration of the Central Pro-
vinees.  After exhausting everything that can possibly be said against the Bill,
that Government says in the end that if the Government of India wanted to
try the Bill, it might be tried in a few sclected municipal arcas only.  Only it
docs not want a general Aet of this Council for the whole country, but
it would Jike an ameudment to be undertaken of the various Provincial
Municipal Aets for the purpose ; and it wounld lay down a condition. that
only those Mlmici]p'l]ilies should he allowed 1o introduce compulsion which are
prepared to bear the whole cost of compulsion themselves!  Now, my Lord,
if the object we have in view ecan be attained by nmending Provineial
Local Self-zovernment Aets, 1 for one have no objection whatever, AllT
want is that loeal hodies shonld have the power to introduce compulsion,
where a certain condition of things has heen reached, under the control
and with the assistance of Local Governments. But T do not understand
why the Central Provinces Government should lay down that condition
that local hodies, wanting to introluce compulsion, should bear the ontire
cost themselves, I can understand a Local Government saying that it
canvot finance any scheme ol compulsion ount of its own resources. But
I cannot understand why the Central Provinees Administration should
try {o impose such a condition unless it bhe to punish those Municipal-
ities which show special keenness for edueation in their arcas. I am quite
sure that that was not the meaning of the ILocal Governmeont, and therefore
I must frankly say I do not understand why this condition las been laid
down, The Government of Bengal sees mo objection per se 1o the principle
of compulsory clementary cducation, only it thinks that, considering the apathy
of the people at the present moment, compulsion is not suitable.  Morcover,
it says, that if it is called upon to introduca compulsion in the near future, it
will not he able to find the money out of Provineial revenues, and that it would
be foreed to look to the Government of India for agsistance. The Governments
of Eastern Bengal and the Punjab oppose the Bill merely on general grounds,
the letter of the Government of Enstern Bengal being wlmost ércrl'unctory
in its treatment of the subject. The letter of the United Provinees Government
i3 a docwment that might have heen written with somo excuse 20 years ago. T
cannot understand how a Provineial Government, at the heginning of the 20th
contury, can put forth argnments such as are contained in the letter of tho
acting Lieutenant-Governor of the United Provinces. The Government of
Burma opposes the Bill on grounds the very reverse of those on which other Local
Governments oppose it.  Other Luacal Governments oppose the Bill hecause there
is not a sufficient advance wade in the ficld of clementary education in their Pros
vinces ; bhut the Government ol Bura opposes the Bill heeause there is alrcady
a sufficiently large advance of clementary edueation in that Provinee!  The last
Government that I would mention in this connection is the Government of
Bombay. My Lord, this Government is the strongest opponent of the Bill, and
I feel bound to say—though it hurts my Provine’ul pride to have to say so—that
the very vohemence with which this Government argues the case against the
Bill is calculated to defeat its own purpose, and that the terms of impatience in
which its letter is couched, while not adding to the weight to the argumount,
only suggests a fecling of resentment that any non-official should have
ventured to encroach on a Province which it vegawds as an official mono-

ly. My Lord, it will Le convenient to deal with the objections, which

ave been raised by the several Local Governments, all together. Before

»
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doing so, however, I think I should state briefly again to the Council the case
for the Bill, so that members should see the grounds for and against the Bill
side by side before them. My Lord, the policy of the Government of India
in this matter, as 1 have alrecady observed, - is now a fixed onc. The
Government of Indin have acecepted in the most solemn and explicit
manner the responsibility for mass education in this couniry. The Educa-
tional Despatch of 1854, the Education Commission’s Report of 1882, with the
Resolution of the Government of India theroon, and the Resolution of Lord
Curzon's Govornment of 1904, all spoak with one voice on this point, namoly,
that the education of tho masses is a sacred responsibility resting upon the
Government of India. When we, however, come to consider the oxtent of
the ficld which has so far been covered, I feel hound to say that the progress
.made is distinetly disappointing. Taking the figuros for 1901, the beginning
of this century, and that means after 50 ycars of educational cffort, the number
of boys at school in this country was only about 32 lakhs, and the numbor of
girls only a little ovor 5 lakhs, Taking only 10 per cent.—not 156 per ccut.
as they take in the West and as they do in official publications, cvon
in India, taking only a modest 10 per cent.—as the proportion of the
total population that should be at school, T find that in 1001 only about
27 per cent. of the boys and about 4} per cent. of the girls that should
have been at school were at schooll Iguring the last ten years, clementary
education has no doubt been pushed on with special vigour and the rate
of progress has been much faster. Even so, what is the position to-day?
From a statement which was published by the Education Dopartmentithe
other day, I find that the numbor of boys at school has risen during theso
ton years from 32 lakhs to a little under 40 lakhs, and the number of girls
from b lakhs to a little under 7 lakhs. Taking the new census figures of our
population, this gives us for Loys a proportion of 81 per cent. and for
girls b} per cent. Taking the proportion of total school attendance to
the total population of the country, we find that the percentage was only
1'6 ten years ago, and it is now no morc than 19. My Lord, all the
Local Governments have stated that we must adherc to the present voluntary
basis for extending primary education, and the Bombay Government professes
itsolf to be very well pleased with the rato at which it is moving in thc matter.
A simall calculation will show how long it will take for overy boy and every
girl of school-going age to be at school at the presont rate. I have stated
just now that during the last ten years the number of boys at school has risen
from 32 to 40 lakhs or a total increase in ten ycars of 74 lakhs, and the number
of girls has risen from 5 to under 7 lakhs, or an increase of about 1% lakhs.
This gives us an annual increase for boys of 75,000 and for girls of 17,000.
Now, assuming that there is no increase of llO}llllation in futurc—absolutely no
increase of population—an obviously impossible assumption--even then at the
present rate a simple arithmetical calculation will show that 115 years will be
required for evory boy and G656 yoars for every girl of school-going ugo to e
at school! Even in Bombay, where things are slightly more advanced, it will
take at least 75 years for every boy of school-going ago between 6 and 10 years
of age to be at school. 'Well might Mr. Orange, the late Director General of
Education, who was in this Council two years ago, exclaim :——

¢ If the number of boys at school continued to inorenss, even at the rate of increase that
Las taken place in the last five years, and there was no increase in population, several genera-
tions would still elapse before a{i the boys of school-going ago were at school.”

“And well might my late lamented friend Mr. Krishnaswamy Iyar of
Madras, after a similar examination of the figures for that Presidency, obsorve
in terms of sorrow :—* The voluntary mothod of persuasion must be condemned
as a hopeless failure.’

“My Lord, this then isthe position. The Government of India are
committed to a policy of mass education, and the rate at which we have been
going for the last 60 years is hopelessly slow. Even at the accclerated pace
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of the last ten years, it will take cnorniously long periods fof cvery hoy und
every girl to be at school. Morcover, this docs not take into account the
natural and nocessary increases of population in the country. What then
is to he done?  Are we going to confent ourselves with experiments of our own
only, cxperimonts whicﬁl can only prolong the reign of ignorance in the
country ¥ My Lord, India must profit by the cxample and by the expericneo
of other civilized countrics. And other civilized countrics. have come to
only one conclusion in this matter, and that is that the State must resort to
compulsion in order to securc universal oducation for the people. Most of
the Western civilized countries have accepted this, and I have already given
to the Council, when introducing this Bill, statistics showing what progress
they have made under a system of compulsory cducation, and how India
compares with them. Thore are also the examples nearer India, of which
I have spoken--examples of the Philippines, of Ceylon and of Baroda—which
are of the utmost importauce, and the mero assertion that their circumstances
are different from those of British India cannot dispese of them. Of course
no two cases can be exactly alike. But what you must show is that their
circumstances arc so different that what has succceded in their case will
not succeed in ours. And till you show this, we are ontitled to say that the
experiment which has succeeded elsewhere should also be triod in India,
I do not soe what difference there is between the population of Ceylon and
the population of the Southern Presidency or between the population of
Baroda and the population of British Gujarat. Therefore, those who areue
that these analogies will not do on the score that the cirenmstances are dilfevent,
will have to establish the difference they speak of and not merely content
themselves with the assertion that the cases ave different.  Moreover, 1 will
mention to-day another instance--an instanec which I was not able o mention
last year because I had no definite information then on the subject—-that
of a most interesting cxperiment that has been recently tric:dl with suceess
in another Native Btate in India. It is a State in the Bombay Presidency
and the experiment has been made under the very eye of the Bombay
Government, not by the Chicf, but by a British officer appointed by the Govern-
ment as Administrator during the minority of the Chicf--I refer to the Btate
of Bangli. That Stato has a population of a litile over 2 lakhs. Captain Burke,
the Administrator, who was at the lead of the State for 6 or 7 years, found that
the averagoe school-attendance was very low in the Siate, being only about
2 per cent, of the po ulation. At the end of 1907, he issued orders through-
out the Btatc making clementary education both free and compulsory under
certain conditions. He, however, approached the problem from another
standpoint. Ho laid down that at least < per cent. of the total population,
that is, twice the percentage for British India, must be at school, He
ordered schools to be opened in every village with a population of 400 and
above, and his orders to the village officials were that where the attendance
at school cxceeded 4 per cent. there was to he no compulsion, but il it
was Jower than four per cent. compulsion was to he np]ﬂiml, not ounly in the
case of hoys but also in the caso of girls! The age limits for boys were laid
down to be between 7 and 12 and for girls between 7 and 10, and the respon-
sibility was thrown on the village officials to cnsure at least a 4 per cent.
attendance, the Education Department of the State inspecting the work with
care and vigilance. Aud in less than three years, as a rosult of these orders,
the number of children at school doubled itself. TIn 1907, t'mlr\' about 5,000
children in a population of little over 2 lakhs were at school; 1n 1910, 10,000
children were at school, tho number of schools too had largely increased; hut
while these most gratifying results were being obtained, hardly anyone outside
the.State knew anything about what was going on. Those who speak of the
opposition which might be encountered from the mass of the peopfc themselves
if compulsion is introduced, those who urge that there might be trouble, might
well take note of the fact that in this Stuto of Bangli compulsion was introduced
not in advanced but in the most backward areas, not by the Chicf, but by the
British officer, und the ocxperiment has proved so successiul and has been so

uiat;y carried out that very few ontside the State have even heard of it I
am'c ore contend that we, in British India, might also have recoursc to

D4
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compulsion with great advantage. I for onc shall rejoice if the British
Government of the country takes its courage into, hot-ﬂ hands and comes
forward holdly to introduce compulsion throughont the country for hoth boys
and girls~-the whole field to be covered in a certain number of years. But
since that cannot be, and if anyone has any doubt in the malter that doubt
will be dissipated by a reference to the official opinions received on the present
Bill, the only alternative is for local hodies to be empowered o take the
initiative, and introduce compulsion with the sanction and under the control
of the Local Government. Local bodies, however, cannot take the initiative,
unless there is legislation to empower them, and that is the reason why this
Bill has been introduced. Whether this objeet is gained by enacting a special
law for the whole country or by an amendment of the old Local Self-govern-
ment Acts of the different Provinces is a minor matter. The great thing is to
make a beginning in introducing compulsion. Once o beginning is made, the
public mind in the country will be rapidly familiarised with the idea of
compulsion, and it will then not take more than 20 years at the outside to have
asystem of universal education in the country in full operation. As appre-
hensions are entertained in oflicial and other quarters as to how compulsion
will be rezarded by the people. it is necessary to proceed cautiously ; hence the
.proposal that the cxperiment should first he tried in selected arcas only.
i Again, there is a fairly general o]iinion among those who have given an
ithought to the subject that for compulsion to be successfully applied in Britis
{ India, there should be among the people a fair spread of clementary education,
180 that they may be iu a position to agpmcinfu its henefits. For that reason
iour proposal is that no local body should take up the question of compulsion
iunless at least 33 per cent. of the school-going population within its arca is
ialreudv at school. And in the Bill the power to lay down this proportion or
1any other proportion is left to the Government of India, so that if they deem it
inecessary they might preseribe a higher proportion. Moreover, no local hody
junder the Bill can introduce compulsion withont obtaining the previous
isanction of the Local Government.  To begin with, compulsion is conterplated
nly for hoys, though power is taken to extend it, in due course, t.o%vlirls ; and
do hope that whenever it comes, it will he so xtended to girls. The cost of
ho scheme is to he shared between local bodies and the Local Governinents in
reasonable proportion, which, in my opinion, should be one-third for local
bodies and two-thirds for Local Governments, the actual proportion, however,
being laid down by the Government of India, and additional funds being placed
by the Sul[:wme Government at the disposal of Provincial Governments for
meeting the Government share of the cost. The Bill proposes to exempt very
‘poor people from the payment of fees as a matter of right, and in all cases
docal bodics, which .are empowered to levy a special education rate, if
necessary, will be at liberty to vemit fees altogether. The responsibility
¥for providing adequato school accommodation is thrown on local bodies, who
will also have to arrange for a reasonable enforcement of compulsion. The
curriculum must be approved by the Education Department of the Local
Government, and ﬁna.liy, following the example of the compulsory Acts of
other countries, provision is made for absence from school for reasonable
excusoes and penalties provided for wilful absence without reasonablo excuse.

“ This, my Lord, is the Bill, and this is the case for the Bill. I will now
roceed to consider the moro important objections which the different Local
E}ovemments have urged against this Bill, as aleo those that have been urged by
some non-official critics. I will dismiss with very few words the objection that
a spread of mass education in British India involves danger to British rule. My
Lord, I do not believe that there would be any such danger. My own belief
is that it is rather the other way, that there will be dau:ror. vt from the spread
of education, but from the withholding of education. But, my Lord, even if
there is 8 possible element of danger in the spread of education, it is the clear
duty of the British Government to face that danger and to go on with a faithful
dh&arge of their responsibility. I do not think that any sane Englishinan
will urge that the people of this country should pay the price of perpetunl
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ignorance for even such advantazos as the most enthusiastic  supportor of British
rule may claim for it.  Leaving therefore that objection aside, there aro seven
objections to which Twonld like briefly to refer. The first ohjection is to compul-
sion itsell. The sceond objection is urged on educational grounds,  The third is
on the score of the cost of the seheme.  The fourth is on  account of alleged
financial inequality and injustice in which the scheme wonld vesult,  These four
are official objoctions. Then there ave three non-oflicial objections.  The first is
to tho levy of a special educational vate ; the second to the levy of fees from parvents
whose income is not below Ks. 10 0 month ; and the third is the Mubammadan
ohjection that the provisions of the Bill may he used to compel Moslem children
to learn non-Moslem languages T will answer these objeetions briefly one by
one. The principal argument of those who are against compulsion is that
there is plenty of room yet for work on a voluntary basis : that schools are
filled as soon as they are opened, thus showing that the need of the situation
is more schools and not compulsion ; and that in any case till persuasion
is exhaustod, it is not desimdle to go in for compulsion. Now, my Lord,
this statemont is not a complete statement of the case. It is quite true
that in certain places, as soon as schools ave opened, they are filled. But
thare is also ample official evidenee to show that in many arcas schools have had
to be shut down heecause children would not coine.  We find a stntement to this
effect in the United Provinces official pipers.  Mr. Mayrard of the Punjab, in
a most thoughtful opinion recorded on the Bill, says: —¢ It will very frequently
be found that a perfectly zenuine demand for a school on the part of a zealous
minority dons not guarantee an atten lanee after the school is  provided, and it
is occasionally necessary to cluse for this roason schosls which have been
opened on too sanguine a forecast.” In Bungal aud Eastern Bengal also several
zamindars have complained that though they opened free schools on their
estates, it was found difficult to get hoys to attend them, becanse of the great
apathy among the people.  'The real fact is that there are two factors, as Mr.
Orange has stated in the last quinguennial report on edueation, that cause the
smallness of school attendance.  One is undoubtedly the want of schools. But
the other is the apathy of parents, even where schools exist.  * The apathy of the
Sopulaca,’ says Mr. Orange, ‘ towards ‘)rimur}' edueation is often mentioned and

oes undoubtedly operate as a cause which keops schoo! atiendance low.’ He
admits this, though he himself would like to push on eduention for the present
on a voluntary hasis only. Now, the remedy for this state of things must
also be two-fold. First of all local bodies must be required fo provide the neces-
sary cducational facilities for children that should be at school - sehool-houses,
teachers, cte. That is one vart of compulsion. Then they must be empowered
to require parents to send their children to school - that would be the second
part of compulsion. Now, my Lord, this -Bill advocates both sides of this two-
fold compulsion. It not merely requires parents in the avcas where the Bill
may be introduced to send their children to school, it also throws a definite
responsibility on local bodies coming under the Bill to provide the necessary school
accommodation and othor facilities foy the edueation of all the childeen within
their area. Then it is said that compulsion would canse hardship, would causo
discontent, and would prove dangorous.  Well, the experienee: of other countries
and asalso in our own doos not justify this view ; and in any case, even if there is
some discontent, that has got to be faced in view of the great interests that are
involved in this matter. Itis argued by some that the poorer people will
be exposed to the exactions of a low-paid agency il compulsion is introduced.
I think the fears on this subject are absurdly cxaggerated.  But if the people
are so weak as to succumb easily to such cxactions. the only way in which
they can be strengthened is hy spreading cducation among them and by
enabling them to take better care of themselves.

“Those who object to the Bill on educational grounds urge that it is un-
desirable to extend the kind of cdueation that is at present givon in primary
schools, for it is worse than uscless. Most of the teachers are not trained
teachors, the school buildings are unfit for holding classes in, and therefore,
until these defects arc moved, until there is a sufficient supply of trained
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teachers forthooming, until ample decent school accommodation is available, the
quostion of extension should wait. My Lord, those who raisc these objee-
tions ignore what is the primary purpose of mass cducation, The primary
purpose of mass cducation is to banish illiteracy from the land. The quality of
oducation is a matter of importance that comes only after illiteracy has been ban-
ished. Now, the primary purpose being to banish illiteracy, teachers who could
teach a simple curriculun of the 3 IV’s, and houses hired by or voluntarily placed
by owners at the disposal of school authorities, must do for the present. In Japan,
when thoy began compulsion, they held classes in the verandals of private
houses. I think what was not beneath the dignity of Japan need not be bencath
the dignity of this country. Of course I do not Jeprcciatc the value and
importance of trained teachers and decent school-houses; but T say that we
cannot wait till all these defects are first put right before taking up the
quostion of banishing illiteracy from the land. Let that work be resolutely
taken in hand, and aswe go along let us try to sccure for the country hetter
teachers and better school-houses.

“The third objection to the Bill is on the score of cost. My Lord, a lot of
wild eriticism has been indulged in by the opponents of the Bill on this point.

" Nobody denies that the cost of a compulsory scheme is bound to be large. Bat
. all sorts of fantastic ecstimates have been brought forward to discredit the
i scheme in the eyes of those who can be misled by such tactics. I think the

calculation of cost is a fairly simple one. The Bill is intended to apply in

i the first instance to boys only, and we will thercfore for the present take the

-

cost for boys. Taking 10 per cent. of the total male population as the number
of boys between the ages of 6 and 10, and faking the male population at
about 125 millions, according to the latest Census, we find that the number of
boys that should be at school is about 124 millions. Of these, about 4 millions
are already at school. That leaves about 84 millions to he brought to school.

' Now, Mr. Orange, the Director General of Education, in a note which he

reparcd for the Government, took the average cost of oducation per
Eoy ot Rs. 6, the present average cost is less than Rs. 4; the highest is in
Bombay where it is Rs. 6-8 and everywhere else it isless than Rs, 4,
These figures arc given in the Quinquennial Report of Mr. Orange.
Mr. Orange takes Rs. 5 per head, and I am willing to take that figure.
Now, Rs. b per head, for 84 millions of boys amounts to about 4} crores per
car, or, say, 4} crores per year. I propose that this cost should be divided
retween the Government and the the local bodies in the proportion of two-
thirds and one-third ; that is, the Government should find  crores and loeal hodies
the remaining 13} crores, This again will be worked up to in ten years,

¢ If we have to find this money in ten years, it means a continuous increase of

about 30 lakhs in our annual expenditure on primary education. Allowing

: another crore for pushing on education on a voluntary hasis for girls, to he
: reached in ten years, means another 10 lakhs a year, or a continuous annnal
“addition of 40 lakhs of rupees in all. Now. T do mot think that this is too
-mnch for the Government to find. My Lord, I have given some attention to the
' question of our finance for some years, and I do not think that an addition of

40 lakhs every year is really beyond the power of the Government of India.

“Moreover, cven if it be proposed that the whole of these 4 croves

should L raised straight off, that all boys should be hrought to school compul-
sorily at once, and that a crore of rupees more should he spent on the education
of girls—assuming that these four crores have to be found strnight off, an
addition of 2 per cent. to our customs will solve the problem. Our customs-
revenuc is about ten crores this year with the duty standing at b per cent.;
about 2 per cent. more will bring us the required 4 crores. Now, there
is no special merit in having our customs-duty at 5 per cent., and they
might as well stand at 7 per cent. without causing any serious hardshi
to anybody. There was a time when they stood at 10 per cent. in this
country, and at thc present moment they are at 8 per eent. in Egypt.
I do not think thercfore that there arc really any very insuperable difficulties
in the way of the scheme on thoe score of cost.

“Then, it is said that a schéme like this, a permissive scheme, which allows
areas to come under compulsion one by one, is bound to result in serious financial
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injustice and inequality as regards the assistance received from Government
by different loeal areas.  Now, my Lord, I feel hound to say that this is one of
the fAimsicst arguments that have been wrged against the scheme which we are
considering. If anybody proposed as a  permanent arrangement that
clementary e¢lucation in certain parts of the country should he on a compulsory
basis and in certain others on a voluntary basis, and if the arcasthat were on a
compulsory basis gol more from Government than the areas that were on a
voluniary hasis, there would be come foree in the contention that different arcas
werc being differently treated.  But the arvangement that I propose is clearly
transitional ; in the end cvery part of the country is {o rest on a compulsory
basis and would share equally in the allotment made by Government. In a
transitional stage, provided the same terms are equally open to all, 1 do not see
where the injustice or inequality comes in.  If a loeal body feels aggrieved
that some othor local body gets more than itself from Government, the remedy
is in its own hands.  All that it has got to do is to go in for compulsion itself.
Those who object: to the proposed scheme on the score that it would lead to
financial inequality and injustice might objoct at once to the principle of in-
troducing compulsion gradually, area by arca. Tor how are we to proceed arca
by area, unless those areas that introduce compulsion fivst get also at the same
time larger assistance from the Government ?

“ Morcover, is there absolute equality even at present in all matters? Even

. now, on a voluntary basis, the Government, in many parls of the country,

hears about onc-third of the cost of primary education, with the result that those

arcas that spend more get more from the Governmeni, and thoso that spend
less get less. Is that equal?

“ Again, take the question of sanitary grants. Under the existing arrange-
ments, those local bodics that go in for the construction of sanitary projects
get a cortain grant from the Government. Now, if the local hodies that do not
take in hand such projects were to complain of injustice, heenuso others that do
are assisted by Government, their complaint would be perfectly ridiculous, and yct
it is the snne kind of complaint that is urgod against the scheme of the Bill. I
do not think that any weight nced really be attached to the objection on the
score of financial injustice and inequality when it is remembered that such
inequality can only be a passing, transitional stage. It is said that under
t-hquiIl. advanced areas and communities would be benefited at the cxpenso

of the less advanced. That argument is based on a complele misapprehension
of the scheme, No one has ever suggested, or can possibly suggesi, that any
money should be taken out of existing expenditure on primary education for
its extension on a compulsory basis. No one can also possibly wish to ocurtail
future increnses in the allotments to education on a voluntary basis. The
expenditure for introducing compulsion is to come out of additional revenues,
partly raised locally and partly raised specially by the Government of India,
The Government of India’s funds will have necessarily to pass through the
Local Governments, since cducation is a Proviueial charge.  DBut that does not
mean that Provincial Governments will have to curtail theiv present or future
expenditure on a voluntary basis to finanee any scheme of compulsion.

“My Lord, I bave so far denlt with the four prinecipal official objections
against the Bill. I will now refer very briefly to the three non-official
arguments which I have mentioned. The first argument is that while there
is no objection to compulsion itsclf, the levy of a special education rute, where
it would he nccessary, would he most vbjectionable.  Well, my Lord, I must say
to that, that if wo merely want compulsion, but are not prepared to make any
sacrifices for the benefits that would accrue from it to the mass of our people, the
sooner we give up talking about securing universal education, the better. ‘The

ractice of the whole civilized world points out that a part of the burden must
eborne by the local bodies. There is only onc exception, as faras I am aware,
and that is Ireland, where almost the entire cost of elementary education comes
from the Imperial Exchequer. They have given this special treatment to
Iroland because for a long time Ircland has complained of being treated with

t financial injustice under the arrangement that has been in existonce

sinco tho Act og Union was passed more than a century ago. If we take the
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whole of the United Kingdom, we find that the loenl bodies there bear on tho
whole aboul a third of the total cost. It is the same in France.  And in othor
couniries, the loeal rmjmrtinu is still larger. T cannot therefore see how
anyboldy can reasonably urge that the whole tost of compulsion should be horne

by the Central Government.

‘“'Phe next objection urged in some non-official quarters is that if you make
education compulsory, it must he made free and the Bill does not make it
free for all. frankly confess that the proposal embodied in the Bill on this
point was intended to comciliate oflicial opinjon. My own personal view
always was that, where cducation was made compulsory, it should also be
made free.  Twoyears ago, when I placed my Resolution on this subject
before this Council, T urged that view in cxplicit terms.  In framing the
Bill, however, T was anxious to go as far ns possible to conciliate official
opinion, and T thercfore put in the provision that no feos should he charged
in the case of those whose incoaes were below Rs. 10 a month, and thal above
that limit the matter should be left to the diserction of local bodies. Well,
my Lord, I must frankly admit that 1 have failed in my object.  Official
opinion has not heen conciliated ; and T do not sce why T should allow room
for a division in our own ranks by adhering to this provision. T shall thereforo
be glad to go back to my original proposal in this matter that, where education
is compulsory, it should also be frce.

“ Lastly, my Lord, a word about the Muhammadan objeetion. T belicve
I noed no! sny that there never was any intention that the compulsory clauscs
of the Bill should be utilized to compel Moslein hoys {o learn non-Moslem
languages. However, to removo all  misapprehension on this point, T am
porfectly willing that where 25 children speaking a particular language
attend o school, provision should be made for tenching those childven in that
language; and further, where the number is less than that, it should be left
to the community itself to sny whether the children should come under the
compulsory clauses of the Bill or not. I have discussed this matter with
several leading Muhammadan gentlemen and I understand that this would
meet their view.

“My Lord, I have now dealt with all principal objeotions urged agnainst
the Bill. I cannot understand why there should be all this vehement
opposition in certain quarters to a measurc so modest in its scope and so

riissive in its character. No local body is compelled to come under this

ill, that wants to keep out of it. Any Local Government that wants to
prevent compulsion being introduced in any particular area, ean prevent it by
withholding its sanction to its introduction. And, lastly, the supreme
control of the Government of India is -retained at the initial stage by the
provision that it is the Government of India that should lay down the propor-
tion of school-going children at school which must be satisfied hefore any local
body can take up the question of compulsion. I cannot sce how such a Bill can
do harm in anys‘ocn]it.y. I would only invile the attention of the Counecil
to the fact that at least a hundred Municipnlities, morc or less important,
are willing to-day to try tho experiment in their aveas if this Bill is passod,
and I do not see why these Municipalitics shou'd not be permitied to make
the experiment. Of course the whole thing hinges on whether the Govern-
mont of India are prepared to find a gooil part of the cost. That is, in fact,
the real crux of the question, and whether the Bill is nccepted or thrown
out, it is perfectly clear that no large extension of clementary education is
possible In the country, unless the Government of India come forward
with generous finanoial assistance. 1 would thercfore like to make a
special appeal to the Hon'ble Member in chorge of Education on  this
oocasion. My Lord, the Hon'ble Mewmber knows that no one has acelaimed mnore
enthusiastically than myself the creation of the Edueation Department, and
I am sure every one will adinit ungrudgingly that during the year and a half
that the Department has been in existence, it -has alrcady amply justified
its existonce by the large grants, rccurring and non-reeurring, that it has
succeeded in securing both for education and sanitation in this country.
‘We are sincerely,grateful to the Government of India for these grants.  And,



ELEMENTARY EDUCATION. 6ab
[18TH MarcH 1912.] [Bfr. Gokhale.]

my Lord, in view of the conversation with Your Exccllency which was
mentioned by tho Finance Member the other day, I think we aro justitied
in expecting that in succceding yvenrs these grants will grow more and more,
and not less. Well, so far I believe we are all at one with the Depart-
ment, but I would like to say something more to the Ion’ble Member. My
Lord, I know that the fate of my Bill is sealed. Now, there aro obyious
disadvantages attaching toa private Bill. Why not intraduce a Government
measure, aftor the ground has been cleared by the vejection of this Bill?  Why
not —I put it to the Hon’ble Member—introduce n Government measure ? It is
uite true that there is room for progress on a voluntary basis. Lot the Local
rovernments who are so anxious to keep education on a voluntary basis be
required to push on its spread as vigovously as possible on a voluntary basis.
And let the Government of India in the Edueation Department take up the
question of pushing it on on a compulsory basis, as its own special charge. 1
would like to pat it to the Ifon'ble Member, Ts he content merely to take
grants from the Finance Department and distribute them among the various
Local Governments and then look on, or is he not anxious, as I think
it is his duty, to take a hand in the game lhimself* If he is, thon I
suggest that there should he a division of functions such as T have deseribed
between the Provineial (iovernm ents and the Government of India. The
progress of cducation on a voluntary basis should he left to the Pro-
vincial Governments. They do not want compulsion. They all prefer
to push it on a voluntary basis. TLet us then leave that work to them;
let the Government of India, with its wider outlook and its larger
resources, come forward, and, profiting by the examnple of othor civilized
countries, provide for the gradual introduction of compulsion in this country.
Let tho Government take up the question of compulsion themselves, then
they will be able to provide all the safeguards that they decm necessary.
Let them frame a Bill free from all the blemishes which have been discovered
in mine, and let them carry it through the Council. And let them, at the
sume time, announce a gencrous policy of substantinl nssistunce to local
bodies in carrying out the provisions of the measure, Let the Government,
my Lord, let this be done, and let the burden of ali future extensions be shared
between the Government and the local hodies in the proportion of two-thirds
and one-third. I would recommend that both for voluntary and compulsory
extensions—I mean Provincial Governments should hear two-thirds of the cost
of all future extensions of clementary edueation on a voluntary basis, and the
Government of India, two-thirds of the cost of compulsion. Then, my Loxd,
elementary education will advance in this country with tealy rapid strides,
and the Hon’ble Member in charge of the Education Department will, under
Your Excoellency, write his name large on the memory ol a grateful people.

“ My Lord, I have done. No one is so simple as to imagine that a
system of universal eduention will necessavily mean an end to all our
ills, or that it will open omt to us n new heaven and a new carth.  Men
and women will still continue to struggle with their imperfections and life
will still be a scene of injustice and suffering, of ecllishness and strife.
Poverty will not be banished hecause illiteracy has been vemoved, and the need
for patriotic or philanthropic work will not grow any the less. But with the
diffusion of universal education the mass of our countrymen will have a better
chance in life.  'With universal education there will he hope of hetter success
for all offorts, official or non-official, for the amelioration of the people—their
socinl progress, their moral improvement, their cconomic well-being, 1
think, my Lord, with universal education the mass of the people will be better
able to take carc of themselves agninst the exactions of unserupulous money-
lenders or against the abuses of official authority by petty men in power. My
Lord, with 94 per cent. of our countrymen sunk in ignoranece, how can the
advantages of sanitation or thrift be properly appreciated, and how can the
industrial efliciency of the worker be improved 7 With 9+ per cent, of the
people unable to read or write, how ean the evil ol superstition he cffectively
combated, and how can the general level of life in the country be raised 7 My
Lord, His Majesty the King-Empceror, in delivering his message of hope to

(4
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the people of this country hefore he left Calentta,"was pleased to say: ¢ And
it is wmy wish too that the homes of my Indian subjects may he brightened
and their Jabour sweetened by the spread of knowledge, with what follows in
in its train—a higher level of thought, of comfort, and of health.” No nobler
words were ever uttered. May wo not hope that the servants of His Majesty
in this country will keep these words constantly before their minds and will
so discharge the responsibility which they impose that future generations in
this country will be enabled to turn to His Majesty’s declaration with the
same fervent and reverent gratitude with which the people of Japan rceall
their Emperor's famous rescript of 18727 My Lord, 1 know that my Bill will
he thrown out before the day closes. I mnake no complaint. T shall not even
feel depressed. I know too well the story of the preliminary efforts that were
required even in England, beforo the Act of 1870 was passed, cither to complain
or to feel depressed,  Morcover, I have always felt and have often snid that
we, of the present generation in India, can only hope fo serve our couniry by
our failures. The men and women who will be privileged to serve her by their
succossos will come later. 'We must be content to accept cheerfully the place that
lias been allotted to us in our onward march, This Bill, thrown out to-day, will
come back again and again, till on the stepping-stones of its dead sclves, a
measure ultimately rises which will spread lfle light of knowledge throughout
the land. It may bo thatthis anticipation will not come true. 1t may bhe that
our efforts may not conduce oven indirectly to the promotion of the great cause
which we all have at heart and that they may turn out after all to be nothing
better than the mere ploughing of the sands of the sea-shore. But, my Lord,
whatever fate awaits our labours, one thing is clear. We shall be entitled to {eel
that we Lave done our duty, and, where the call of duty is clear, it is better even
to labour and fail than not to labour at all.”

The Hon'ble Mr. Dadabhoy: “My Lord, I rise to opposc the
motion, and Hon’ble Members will believe me I do it with the decpest regret.
It is to me an unwelcome duty, n painful necessity. Even up to the last moment
I cherished tho hope that my difficulties would be removed, difficulties which I
anticipated last year and which in the judgment of the country have
appeared real and grave. I have listened to the Hon’ble Mr. Gokhale's
speech with the eclose attention, sympathy and vespect which such an able

eaker and disinterested worker deserves. 1 have a bias both for him and

e great cause which he advocates. But all the same I am impressed more
than-ever that the scheme embodied in the Bill is ill-ealeulated to promote that
diffusion of elementary education which we all have so much at heart. It is
this conviction which underlics my opposition to-day. It is very painful, but
withnal unavoidable.: I would be remiss in my duty to the country in genernl,
and my Province in particular, if I did not oppose the motion.

“ My Lord, Thope my attitude will not be misunderstood. There is necd for
caution in that my friend Mr. Gokhale, in the admirable enthusiasm he
always brings to bear upon his work, is at times aFt to regard as irrcconcil-
able positions that are perfectly consistent in themsclves, On the last oceasion
I spoke on his Bill, in his polemical ardour he charged me with inconsistency,
with what justice I leave it to the Council to judge. The tax, the condemnation
of which provoked his attack, has now been practically univorsally ‘condemned.
He has likowise such a righteous horror of *‘conversion to official views ' that
in the intensity of his feeling he ignores the possibility of a non-official member
opposing, honestly and from conviction, a motion which has his support.

“ My Lord, I have as great s faith in free and compulsory Fimary educa-
tion to-day as when I spoke on Mr. Gokhale’s Bill last year. I feel as kecnly
to-day as ever that if there is any country in which a sound system of universal
elementary education is urgently required, it is Indin, with its dense mass of
ignorance, its religious and social prejudices, its industrial backwardness, its
want of ontorprise, its helplessness. And, paradoxical as it may seem, it is
because I feol the nccessity that I cannot consciontiously support the Bill.
Qur aim now is diffusion and not concentration ; the more widesprcad education
of the masses and not of classes; the solution of the cducation problem in the
country more than in towns. Anything that retards the progress of primary
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education in rural arcas must he opposed fo this objeet.  Now, apart from its
other defueets, the Bill before us will produce this unfortunate result, as I will
shew later on. The only consistent conse, therefore, for one whose enthusiasm
for the cause is not obscured hy his admiration for Mr. Gokhale's great talents
is to oppose the Bill at this stage,

“ My Lord, last year T ohserved :

CAast people will agree with Mr, Gokhale on the fundamental question of freo and  enm-
pilsory edueation. But the metlio wdopted by him for seenring the end i dimbtless open to
question.  The ontstunding features of the Bill yequive cioeful examination nnd considerable
maodifiention.  That s, however, no veason why the Bill should wat be allowal to ba
intraduced,  The necd Tor a svstew of freand compulsory primury edueation premised, a
satisfactory settloment of the details can best be seearved by the publication and eiveulation of
the Bill for opinions after introduetion. Mr. Gokhale, with his respeet for public opinion, will
himself, 1 am sure, recast the Bill. as he has saild to-day in Council, in the light of the
eriticisms in the Press and those snbmitted to Govermuent by vesponsible persons through
the usnal channels.”

“The opinions on the Bill eollected and circulated by Government have
confirmed my views, Notwithstanding the Hon'ble Mr. Gokhale's campaign
during the year, sometimes at great personnl caerifice and inconvenience, for
which the people are under the (ll,‘l':,}u"it obligations to him, the sense of the
country is decidedly against the Bill It has heen attacked hy people and bodies
belonging to diametrienlly opposite schools of political thought.  Its very per-
missive nature, which in one view coustitutes its chicf merit, has exeited the
criticism that, if passed into law, it can only be n dead letter.  That appears
to be the prevailing opinion. It is mot confined v officials. LKven Babu
Surendranath Banerjea, a veteran leader who has conseerated his life to the
noble cause of education, in the valuable opinion he has recorded on the Bill as
Secretary to the Indian Association, a body of advancod ypoliticians prominent
among whom is my {riend the Hon'ble Mr. Bhupondranath Basu, has
remarked :

* The Comnmittee are afraid that a purely permissive ennciment relating to primary and
free education would shave the fate of the Dminage Bill velating to sanitation, and its ‘provi-
sions would not be generally availed of and the Act remnain moro or less nugatory,’

“While the contrary view is held by high officials conscious of the respon.
sibilitics of their position, and the fear is frankly eercssctl that the eontrol
sought to be given to the Local Government over local hodies in the matter of the
introduction of the measure into particular avcas will hea weak check upon
local enthusiasm, and sanction may have to be accorded for political reasons. The
Punjab Government observes :

‘It will no donbt be said that the Bill i only permissive, wd that it rests with the
Tioeal Government to extend it or not.  The opinions yeceived show what political pressure
woulil be put on the Local Government if gueh an expedient were adopied

“ Opinion is practically unanimous, again, that the compulsion provided
in the Bill will be reduced to a nullity in practical working; so many condi-
tions of oxemption have been laid down. It has been rightly pointed out
that no prosecution under the Act “could be effective.’

“ My remarks about the inadvisability of vesting the local bodies with
discretionary powers of initiation, in that they are too much under the thumb
of the District Ufficer, although resented at the time by the Hon'ble Mr. Quinn
and the Hon’ble Mr. Madge, have received confirmation from high officials
who could not he suspected of any want of sympathy with the Distriet Officer.
Mr. Montgomeric, Commissioner of the Jubbulpur Division, observes :

‘ The local bodies to whom it ix proposed to entrust the initiative in the application of
the Act have not yet acyunired either the indepondenee or the breadth of view or tho busi-
pesslike habits requisite for dealing satisluctorily with a dilicult problem like this ; and as
was freely pointed out by the non-official Indian members in the disenssion on the Bill, in
actual practice the initiative would rewnain very lirgely with the District Officer.  Whether
or not that is & desirable consummation it ix not for me toargue. . . L L. The fact romaine
that the movemenut would in this Province be largely an ollicinl one, whereus the promoter of
the Bill uppears to desire that it should start rather from within than from without.?

“The Hon'ble Mr. Gokhale tinds in this reason for joy, in that he argues
himself into the belief that * it will really mean that the Government will be

c8
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accepting ils own responsibility and introducing compulsion.” But the
scquence is not clear.  In such a situation the Distriet Officer keeps himsclf
in the hackground, and manages the show from hehind the scenes., Iis action
does not commit the Government either way.

“ A number of other high officinls have recorded the deliberate opinion that
tho local bodies are not roally representative. The Collector of Sholapur and
Mr. Webster, Collector of Tippera, arc among them. Mr. Fischer, Com-
missioner of Chittagong, says :

* The District Magistrate (Mr. Webster) himself expresses a doubt whether the Municipal
Commissioners and the Distiict Boards as constituted are sufliciently representative of the
massos of the peopls to make them good judges of the expedieney of extending the Act to
any particular aren, and though their action would roquire the previous sanetion of Govern-
ment, he doee not think that this formn of loenl option wonld prove satisfactory.’

“ Mr. Molony, Commissioner of Gorakhpur, and the lon’ble the Chief
Commissioner of the Central Provinces recommend a referendum to the clee-
torate before applieation of the Act, obviously under tho belief that the local
bodies do not faithfully represent the people. Whether this should be so or not,

- is & different matter, but sinco thatl is the case we must face the fact squarely,

e e

. o

“My Lord, clause 8 is the most objoctionable featurcof the Bill. 1 sub-
mitted to the Hon'’ble Members last yoar an oducation ccss would be un-
popular. The opinions recorded prove that the condemnation is almost
universal. Even the Local Governments strongly condemn such an imposition.
The Bengal Government characterises the suggested taxation € as oppressive *
The Government of Eastern Bengal and Assam is ¢ not prepared to advocate
special taxation ’. Thoe United Provinces Governinent
‘ ig not convinced that the principle of granting powers to such local lodies under which
they can levy rates, the proceeds of which will be earmarked for education purposes, is one
which is suitable to local bodies in this Province.’

“The Punjab Government, speaking of the cess and tho fines realisable
under the Bill, points out :

‘An educational impost of such a kind would be intolerable in the Punjab, particularly
as what was recovered in fines would represent only a tithe of what would be extorted Ly the
budly supervised bodies and porsons who would bave to put the provisions of the Ael in force.”

“ The Contral Provinces Government observes :

¢ When, however, the question of funds ia raisad, there is a general eonsensus of opinion
that they must be found by the Imperial or Provincial Government, and the provisions of the
1ill which provide for local taxation either meet with disapproval or are ignored.’

* Mr. 8ly, Commissioner of Berar, condemus the cess :

¢ Additional taxation is always unpopular and would be doubly so when combined with
compulsory education.’ .

“The Bombay Governmont notices ¢ the extreme undesirability of enhanc-
ing taxation.” According to the Madras Government ¢ the levy of an adequate
loral rate could not fail to cause the gravost discontent in the aveas to which it
agplied.’ That Government further points out that ¢in Ireland there is no

ucation rate.’ The Chief Commissioner of Coorg thinks ‘it would be

- impossible to find these funds without levying a cess on the land-revenue which
. would bear very heavily on the people and would bo extremely unpopular.’
" The Burma Government apparently is convinced that there is no room for

increase in local taxation in Burma, and holds that * the cost would not be met
under present conditions by Municipalities and local arcas.’

“But it is not officials only who object to the tax. Non-official gentlemon
are even more emphatic in their condemnation of any increase in taxation. In
the Central Provinces the general fecling is against a special impost.
Mr. Khare, Chairman of the District Council of Wardha, and Mr, Doshmukh,
Member of that Council, both advoeates of frec and compulsory education,
object to the impost. At the numerous meectings that have been held in  the
country to support the Bill, the one prevailing sentimont has been one of strong
opposition to the cess. The meeting of the residents of Barisal—a town where
the people have done much to.help the educational progress of the country—
was typical. The president was a gentloman rema.rkall:le for his servicos in the
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eause of cducation.  And the sense of the meeting was thal it is desiralile that
the Exchequer shonld provide frnds for the additional cost which the selieme
is likely to ontail.”  The Municipal Corporation of Bombay, the part of the
country the Hon'ble Mr. Gokoalevepresents on this Couneil, ohjeet to the tax™:

*They do not approve of the sections dealing with the levy of fies”

“ And further : -

¢ The charge of primary education shonld be considercd  one of Tmperial convern and
Government. should be lurt']llnl'cﬂ to deal with it out of  Tiperial funds, as far as possible pow,
and certainly when free and eompulsory primary cducation i introduesd,?

“Public opinion in this matter has heen influenced hy several weighly con-
siderations. The tax has been attacked mainly on two grounds ; each one of them
is by itself enough to make it impracticalle, ineguitable and unaceeptable. In tho
first place, it means double taxation for people who cannot claim exemption
from payment of school fees for their children, and the bulk of them are not
rich, 1n the next place, the rate must of neecessity be heavy. If the Bill is 1o
be eflective, the cost 1o the local bodies concerned condd only be met hy heary
extra local taxation, To give one illustration :  Amritsar is a city which
will in all probability he one of the selected areas in whieh the Bill, il passed,
will be introduced. It is an industrial centre, a big prospevous town.  And
there the Deputy Commissioner, Mr. Lumsden, says the loeal taxation will
almost be quadrupled :  * Tn Amritsar ¢ity alone it is ealenlated that the rate
will have to be raised by no less than 860 per eent.’  The heart of the maost
ardent cnthusiast quails in the presence of these faects. Tt has also been
pertinently observed that if there is to be a special education cess, there iy’
nothing to prevent in principle the imposition of speeial cesses for cqually
urgent local noeds like sanitation, mediewu reticl, improved communication,
ete. Can any rosponsible Government be expeeted to sanction such heavy
taxation in the tecth of universal opposition ¥ Mr. Gokhale himself admits
that taxation in Indin is equal in incidence to the taxationinthe United
Kingdom and France.

“ The position therefore is this. The introduction of free and compulsory
elementary education is a question of funds. A specinl cess is out of the

uestion. The money must be found by Government, which means fho

mperial Government. The IP'rovincial Governments are more or less strait-
ened for funds. The defrayal of the whole eost hy the Government of India,
or for the matter of that by the Provincial Government, involves general
taxation. The question then arises, can this faxation be inereased ¥ Will
Mr. Gokhale advocate the imposition of fresh taxes ? Is the sense of the
community favourable to auy large inereasc in taxation ¥ On this point. at
any rate, there could not be any doubt. Any further inercase in taxation will
be extremely unpopular and will produce an amount of hardship and discontent
which will be politically dangerous.

“My Lord, several reasons combine to diseredit Mr. Gokhale's scheme of
clementary education in view of the financial responsibilify of the Govermment.
If Government has to pay the whole cost or even a large part of if, therc must
be a general scheme of elementary education for hoth whan and rural areas,
The general taxpayer cannot be made to pay taxes for the henefit of particular
areas only. HMe hasa right to claim equal treatment. It that is so, any extra
allotment out of Government funds for the support of primary cducation in
towns can only be made by diverting funds that would otherwise be spent in
rural areas. This is inequitable in principle. It entails double injustice to the
rural population. Funds to which they contribute are diverted from the rural
areas, at their expense. Lducation there will be starved to that extent. There
will be conceniration instead of diffusion ; education in the towns will he sup-
ported at the sacrifice of the villages ; the classes will secure greater advantages
than the masses. Mr. Drake-Brockman, Collector of Jhansi, well puts it :

¢ Compulsory education, if wanted at ull, is wanted evervwhere—probubly most wanted
in the places to which the Act will not Le extended.

“ Even so enlightened and sympathetic an officer as Mr. A. C. Chatterji,
Collector of Jalaun, points out ;
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“ This will nuturally consideralily curtail the amonnt available from Provineial or Tmperial
sources for more hackward localitice.  The loss of the latter will be cumulative:’

“For Government therofore to support finaneially a partial scheme of educa-
tion in towns only is not to be thought of.  Such action will defeat the very
objeet of the Bill,—-mass educalion,—and the cause of elementary education will
reccive o check which ean only be disastrous.  As Khan Bahadur M. M. Mullna,
Chairman of the District Couneil of Balaghat, observes in his illaminative
note on the Bill :—

f The cost of xuch compulsory and free education ix likely to be enormous, amd which-
ever may be the favoured arcas wo seloeted to be browght immediately under the
operation of the Aet (and there may be a number of centres so selected), they
willimmediately draw, for that limited avea, large and additional suns from
Provineial revenues, whiel would otherwise vemain available for the extension and
imparting of cflicient primary education in the other lirgerareas............... Another
vesalt. will therefore be that though there will he greater extension of education
where it already i8 finding favour to a certain extent, on the other hand, owing
to the diversion of funds and consequent shrvinknge of resources, the rvate of
progress in the other arcag will netually be retarded for want of funds.’

“ A scheme of universal education is tho only equitable and effective scheme
in these circumstances, but is singularly inopportunc. The cost ix prohibitive.
The Hon'ble Mr. Gokhale only the other day described the financial position of
the Government in terms which I mmake no apology for quoting :

*Now, asregards......... the condition of the finances, ] think its prosperity is a matter
which is open to very serions doubt. Only the venr before last, the llon'ble Finunce
Minister impored fresh taxes on the country, because, in his view of things, the revenua then
raised wus not suilicient for the requirements of the State. It is true that last year there aas
a surplus and possibly, owing to the extraordinary circumstances of the year that is about to
olose, there will Le another surplus announced next month.......... Very prolmbly in 1913, if
the opium-revenue is really extinguished, our finances will pns« through a very trying tiwe.’

“ Can an appeal for incurring the enormous expenditure involved in a
complete scheme of primary education be successfully made to Government in
this state ol its finances, unless the country be prepared to subimit to very
hoavy additional taxation? This lnst contingency need not he seriously
considered.

“My Lord, it must be admittod that the financial results of an effective
schemc of universal clomentary education for the whole of British India, as
worked out now by responsible authoritics, would damp the ardour of the most

o-aliead educationist. Mr. 8. K. Agasti, Collector of Balasore, shews that, oven
or a small town like Balasore with a population of 21,000, the annual
charge of an adequate system of primary cducation, at Is. 850 for cach
school, would he Rs. 21,000. For the district he puts down the annual cost
at Rs. 6} lakhs. The necessary initial outlay isx not taken into consideration.
The cost of supervision is also neglected. ‘The Commissioner of the Bhagalpur
Division,. speaking of the Bhagalpur District, which is almost equal
to the Barodan State in population though about half in arca, ealculates
on the basis of the :BarotY: figures that a sum of over cight lakhs of
rupees would be required annually for a popular system of compulsory and free
education for the district as against the present expenditure of Rs. 1,39,114.
The capital cost is again omitted. The Sccretary to tho Meerut Distriet Board
concludes from available statistics that, at Ris. 367 for every 100 infants, * the
zrogato cxpenditure would be Rs. 2,27,540 n year’ for that district, cxclusive

" of cost of buildings and equipment, against a present expenditure of Rs. 41,766,
For a small district like Fyzabad the District Board roquires Rs. 2} lakhs for
initial expenses and Rs. 1,25,000 every year for maintenance charges. At this
rate, it can be easily imagined what an enormous expenditure is involved in
intreducing an cfficicnt system of clementary cducation throughout British
India, covering an area of 1,162,804 squarce miles, with 1,671 towns of 5,000
inhabitants and upwards and 602,411 villages, and a total lmpuiat.ion of
254,820,016, of whom, according to the usual percontage, over 38 millions must
be children of school-going age. We have to provide for the elementary
education of over 19 million -children between six and ten ycars of age. Not
to speak of initial outlay, the recurring charges alone would be, roughly speak-
ing, nine crores:of rupces a year, calewlating the wmaintenance ¢ at
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Is. 4-8 per head, whieh ix anirredueible minimwn. It has heen ealeulated by
high authorities that the anmual rate of expenditure would he nearver Rs. 7-8.
This expenditure of nine croves of rapees is for a system which is hoth compul-
sory and free, beeanse all ave azeveed that edueation which is compulsory must
he free.  Liberal provision has been made in the Budget estimate of 1912-1913
for the support of education. but it is only a fraction of the actual necded to
make eompulzory primmy education asueeess.  And the allotment too includes
expendifure  for sccondary and hizh  edueation.  There ig. small  reason
for the hope that the annual amonnt ean be’ quadrupled or trebled and an
adequate  number of schools ean he huilt forthwith without special taxation
which is universally condemmned.  And until the money is forthcoming and
the country is provided with sufficient school accommodation, we cannot have
a comprehiensive systom of compulsory and frex clementary edncation.  The
financial diffieulfy is, in existing civeamstances, truly insurmountable. My,
Gokhale puts down the cost of his scheme, limited fo the hig towns, af
Rs. 10,00,000 a year. I donot know how far the estimate is correet.  But he
that as it may, the scheme will not solve the real problem of mass edueation ;
it will effeet only a fringo of the vast pépulation,

“The Caleutta University objeets to Mr. Gokhale’s scheme because a diver-
sion of funds from the support of high edueation is apprehended as a conse-
quence.  Sir Asutosh Mukerji and his colleagues on the Syndieate eannot be
justly charged with a shortsighted opposition to clementary edueation.  Gove
ernment will have to look to the needs of hoth sorts of oducation, and the
country will not favour the development of the one at the expense of the
other.

“The problem has become infinitely more difficult in India by tho casto
])rcjudiccu of the people, and there is a consensus of opinion that high-caste
»oys will not join the snine schaol as the * untouchables.”  We want, therefore,
a very much larger number of schools than what the population would other-
wise require.  This means increased cost.  Mr. Walker, the level-headed Com-
missioner of the Nagpur Division, undoubtedly is right in saying that ¢the
classes will not hold out long, and onc genuine benefit of the measure must be to
break down easte distinetions.” But so long as this consummation does not
take place, separate schools must be maintained.  In Tndia religious and
linguistic differences also necessitate the establishment of a very much larger
number of schools than has heen fonnd adequate elsewhere.

¢ The scheme of the Bill is [urther eriticised, and in iy humble opinion
with considerable truth, that a four years’ course is uscless.  The Hon’b{e the
Chief Commissioner of the Central Provinces opines that * more than half the
hoys who go through a prithary course lapse into illiteraey.”  The danger is
present in a short course. To get the best value for the moncy spent upon
them, a full six years' courso must be provided. And wider provision must he
simultancously made for secondary and high education to enable some of tho
primary scholars to continue their studies.

“The question of teachers also presents exceptional difficulties in a country
like India. In England the frce employment of women has saved the situ-
ation. There are there 111,277 female teachers as against 34,945 male {each-
ers.

“ Attendance Committees, provided in the Bill, in the opinion of the coun-
try, appear unworkable. But this is a matter of minor importance. The
great need is a plentiful supply of money. Tor reasons explained above we
must have a coinprehensive scheme which is clearly outside the scope of the
Bill. A small beginning, as Mr. Gokhale says, cannot he made with due regard
to the central objcct \re!ilm'e in view, Ami the financial position of the Gov-
ernment presents insurmountable difficulties. In these circumstances I cannot
support Mr. Gokhale’s motion. The country has disapproved his scheme, and
the question must be left where it is until a move equitable, practical and work-
able scheme is submitted io Government. The Bombay Corporation *are of
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opinion that .the method embodied in the Bill is not likely to attain the object
in view in a practical and satisfactory manner” T am afraid my Hon'’ble friend
Mr. Gokhale has not correctly interpreted the opiniou of the DBombay
Corporation thix morning in the Council.

* But, my Lord, we need not Joso heart, Thanks to Mr. Gokhale for his
unwearied efforts in the canse and {o the noble initintive of Your Execllency,
whose “ chiel desire,” we are assured by high authority, is ¢ that the awmcliora-
tion of sanitation and the wide and comprehensive dilfusion of education should
form the chicf features of * your * Viceroyalty,” an enlightened cducation policy
Iins Leen adopied by Government. Liberal grants are being made. In the
Hon’blo Sir Harcourt Butler we have likewise a sympathetic Minister who is
wido awake to the interests of his department, and with the gencrous response
to ap}:eals for su{)pIy for the promotion of beneficial objects which has charact-
crised Sir Guy Fleetwood Wilson’s termm of offico, we may yet look forward with
lively hope for an early developmont of primary education sueh as would justify
the introduction of compulsory and frec clementary education at a minimum
of inconvenience to the taxpayer.”

The Hon’ble Sir Gangadhar Rao Chitnavis : * My Lord, I am sorry I
havo to oppose this motion, though the bodies of which I have the honour to he
President have lent their support to the Bill, however qualified and restricted that
support may be. I oppose it because after mature consideration I think it is
unnceessary and un[u‘acticnl. I havo always heon opposed to the prineiple of
compulsion. I shall be untrue to myself as a representative of the landholders,
whose interests T have the honour to represent in this Council, if I do not oppose
the principle of compulsion on the ground that it is prejudicial to those
interests, besidos being of doubtful valuc to the subject of compulsion. With
depopulation going on in villages by means of plague, malaria and exodus to the
towns and conscquent scarcity of labour, any weaning of children from the side
of their parents for even such a good object as education is likely to he felt a
calamity. Even the local bodies that have voted for this Bill have voted for it
under so many conditions that it will be very very long before Mr. Gokhale's
object will be accomplished.

“My Lord, I ropeat,if I oppose the motion, I doit, not from any
want of sympathy with its object or from any wunt of appreciation of
Mr. Gokhale’s motives and able exposition of its merits, but from the
conviction that it is unnecessary and uupractical. The eardinal prin-
ociple of the Bill is compulsory education. I disngreced with Mr. Gokhalc's
view last year for reasons which my friend thought were prompted by an over-
great anxiety for the intorcsts of the classes as opposed to masses. But there
was more in the fear I then expressed than a superficial examination revealed.
I observed further that, even to the very people for whose henefit the measure
was intended, compulsory primary ecducation would not prove a blessing.
Nothing has happened since then to induce me to change my opinion. Authori-
ties who are expected to be in touch with the feclings of the rural population
and to be acquainted with the conditions of rural life have come to the same
conclusion in regard to the effect of the proposed legislation upon the
scholars and upon village economy. TFor an instance, the District Otticer of
Ghazipur remarks—

¢ The provisions of section 6 aim a blow at many industries in which pavents depend on
the co-operation of their children. Previous experience has shown that the injury to euch
industries will be more than temporary, because the educated child despises, and in most cages
desires to depart from, his traditional occupation, for which in most cases he in no whit hetter
fitted by having received an elementary education.’

“ The establishment of night schools has been suﬁgcstud for the protection
of the interests of agriculture and other industrics. But that will not remove
the danger noted above. The suggestion is likewise untenable. The enervat-
ing influence of a tropieal climate is ignored. A system which may work
v:']gl in cold countries whore nerve power can stand much greater strain is
wholly unsuited in India,
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“ Bat this is nol the only objeetion {o comapulsion,  The mass ol opinions
received by Government show clearly that there is at present throughont the
country an unsatisfied demand for clementavy education.,

“ The Burma Government is of the same opinion :

The Bunnans, wha Tovin the Imlk of the popalation, are quite alive to the advanfages
of educatiom, and display no veluetanee 1o send their bovs to the neavest sponastie selinal,?

“ Lientenant-Colonel Strickland, Comamissioney of the Maff@alay Division,
sAYS ¢ —

¢ The diflienlty here is not 1o get popils for sehools Imt to get the necossary funds ta
extablish snitable sehools and provide capalile schoolmusters, Given n nseful elementary seliool
in every village, pupils would soon L fartheaming.’

“The Dietrict Inspector of Schiools of Amritsar festifies to the same popular
eagerness to send hoys 1o schoel :(—

¢ Our #chools at present are overfnll ; the demand for the opening of maore schools is
insistent. ... Accommadation is everswhere eramped and nnsuitable. L Give the peeple
n ,i;om! school ander a competent and svmpathetie teachers -they ars se to sewd their
children, *

“The Hon’ble the Chicl Commissioner of the Central Provinees very
foreibly exposes the unsuitability of the Bill :

‘It isidle to falk about eidneation being made compulsory  when the number of - seliools
is 5o doficient that the one-mile distance limit will exempt more than half the children of
the country side, ... Any funds that ave available can b hetter devoted to .. diffusion
than to eompulsion, which means merely the coneentration of funds for the edueation of
the few at the expense of tho many.”’

“ My Lord, the whole question is really a question of funds. Given the
money, well-attended schools can he started all over the country. There isa
chronic difficulty for funds. It is uscless introducing compulsion when the
prople are themselves anxious to send their children 1o school, and the back
wardness of the country in the matter of eduecation is mainly due to absence
of educational facilities and not to any inhcrent repugnance to edueation.
We must provide efficient schools in sufficient number in hoth tow ns and villages
hefore we think of compelling unwilling parents to send their hoys to school.
According to Balfour’s Educational Sysfems, in 1892 schoolx were accessible to
practically all children in Iveland, whereas in India to-day we have, on an
avernge, only one school in an area of cleven square miles,  Sufliciency of
school accommodation is now the desideratun, and that ecannot he ensured until
we have more money. The application of the proposed measure {0 municipal
areas, instead of providing a satisfactory solution of the veal difficulty; only
accentuates it by starving edueation in rural areas even more than af present,
and thereby aggravating the evil.  As the Second Finaneial Conumissioner of
the Punjal) points out—

“The system of local option proposed under this Bill is that it wust fend to the en-
couragement of education precisely where it is already most advanced, while leaving the
backward tracts in «fatw qro, thua exagzerating existing inequalitios.’

“Mr. 8ly, the sympathetic Commissioner of Berar, also refers to the
danger :

‘The effect of the Bill would be to concentrate and inerense education in partienlar towns
or areas by the use of compulsion instead of meeting the prexent voluntary demand which i<
more widespread.’

* Furthermore, it should he carefully borne in mind that compulsion at this
stage may produce the very opposite rosult of sctting the people’s hacks up
against education. 8ir Reginald Craddock, in his thoughtful opinion on the
Bill, made a point of—

‘the very firat principle of human nature . . .
dislike being made to do what it dislikes.”

“There is great force in the observation. Thesuccess of compulsion in other

countries, on which Mr. Gokhale has framed his reheme, has heen challenged by
1]

. 1o like doing what it desires, and 10
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hoth official and non-official erities in so reasoned a way us to force conviction,
Mr. Gokhale himself acinitted last year that in Japan greater relinnee was
placed upon moral pressure. And that is 2 country which shows the largest
atténdanee on record.  In Bavoda, nccording 1o the Bavodn Administration
Report for 1909-1910, the compulsory system fis by no means an assured
success.”  The Report rvefers to the *partial failure of the compulsory pro-
gress.”  Tn that year there were 17,336 applications for exemption and 7,408
convictions for default. T the latest report, Mr. Seddon, the Dewan, says
¢ As regards compulsory edueation, the situation is danzerons, 1 do not feel at
all casy about it. I do not know much of Sangli where they say that compul-
sory eduacation has been introdueed, but 1 will bo glad if there too, alter some
time, we do not hear similar reports.”  In  this country we have bitter
expericnee of compulsion in conncetion with mcasures for the prevention of
plague.  Besides, the experience of move advanced countries is an unsafe guide
tere in Indin, which is sadly deticient in school accommedation, teachers and
the right sort of men to serve on Attendunco Committees It is well known
that in England tuition in clementary schools is more in the hands of ladies.

Beveral generations will pass before wo have here an oqually favourable condi-
tion.

“ Putting aside all other objections, the cost of a satisfactory seheme of
compulsory education, which must be firee, for a vast country like India, is so
enormous that it cnunot be said to be within the range of practical polities.
Unless Government undertakes to pay for it, even at a big place like Nagpur,
we caninot introduce compulsory elementary education immediately oven though
the municipality has every desire to loyally carry out Mr. Gokhale’s wishes.
We have a total population there of 130,000 inhabitants, of whom 19,500 must
be childron of school-going age. Half the number, 9,750, must be children
between six and ten years of age. The annual cost of providing elementary
cducation for this number would be too great for the present resources of the
municipality. This charge that body will he hopelessly unfit to Dhear at least
for somie years to come. And yet Nagpur is an industrial centre, with mills
and ginning factories. Additional taxation at a heavy rate only can yield the
necessary amount ; but that is not feasible. 'The &rcsont rates, as they are, are
much felt by the people. Only a woek ago Mr. Gokhale himself pointed out
that the proportion of total taxation, imperial and local, to the national income
in the United Kingdom, ¥ranco and Indin was approximately the samo. 1le
said ;

¢ Now if they took the total national ineome in the three conntries, they  would find, and
it was & remarkalle coincidence, that in each country the total taxation burden horne by the

people for central and local purpases together mmounted to ahout 11 or 12 per cent. of the
total income.”

“ Any suggestion of fresh taxation in a poor country like India cannot
under the circumstances he seriously ontervtained. There is a general fecling
that the money should be found by the Government of Indin. Even the
Collector of Satara says :—

¢ When onee there is a general desire, the cost shonld be horne chielly by the State azin
Englund.’

“ The Bombay Corporation.make a similar suggestion. But can the
Government do this in the present state of its finances? I shall be sincerely
happy if it doos; but there is small hope it will in the near future, with due
regard to its other duties.

* Moreover, it is a question if, after all, so large an expenditure should be
incurred, perhaps at the oxpense of the other legitimate duties of the local
bodics. Doubts have been expressed about the utility of rudimentary know-
ledge among the working classes. Agricultural labour, far from improving,
deteriorates in quality also from disregard to irksome details and want of
application which association in early lifc with better classes of people, absence

manual labour during a long period and the vitiated taste for ease inscpar-
able from school education produce in the recipiont. Western experience
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shews that the educated mechanic is not necessavily the wmost efficient. The
Pioncer, in ilsissue of Tst February last, observed -

“ Even at the present time, the highly-twined and edueated German mechanie cannt
bear eomparison with a similar class of mechanic in England who lias less learning bot much
greater skill ; and in Belgium, where industries ave comparatively more lourvishing  than in
Germany, there is a high rate of illiteraey among workinew,.. “Theogetion) education, ™
Von Steinbeis savs,  has hoen given snela prepondernes that even inour smallest work-
shops the pedantic spirit of the school penetrafes the air, a <pirit whicl is absent in countries
which have arrived al a higher stuge of industrial develupment than Germany,””!

“This should set us to ponder awhile. Dr. Albert Wilson, in his
Unfinished Man, again, makes a pointed referenee to the physical deterioration
of the schoolboy in England.  Ile says:

* Oue of our greatest authorities on education writes to me thus :

“T am convinced verv few realize the enormons cliange for the better which has come
about during the last few yewrs in our elementary selwols; but Trom debility, deficient
5](‘&];, defective elothing and food, wverwork ont of schoul, vte, the children are unfit for any
kind of disciplined intellectual work.”’

“He also says :—

¢ Under the compulsery gvstem, the unwilling and  ineapuble children are comypelled to
attend school and break under the stress.’

“ My Lord, I have read somewhere that child labour is cheap in Englands
and there are plenty of people willing to hive it ; the vesult is that childrens
even during the time they are at schaol, are employed for extenvagant hours nt
infinitesimal wages.  As soon as they ean satisfy 1Tis Majesty’s Inspector of
their capacity in the fifth standard or sueh higher standard as the local authority
]:rescrihcs, they enter into some unskilled employment like that of the errand
»oy ; and hy the time they are 18 or 19 years of age, they, having learnt xo
trade, are ripe to join the ranks of the unemployed.

“ My Lord, another great disadvantage we in India labour under is the
absence of cheap henlthy literature  The stuft that now passes through the
cheap Press and is greedily devoured by people with only elementary knowledge
infects their minds with unwholesome i({r‘ns of individual and communal duty.
In Burma, where, of all Indian Provinees, primary edueation has shown the
greatest progress, the evil is notorions, and the Burmese Deputy Commis-
sioner of Kyaukpyu has remarked :

“One result of the spread of education in this e mntey is that many wirls and hoys <pend
most of their time in reading the usloss xongs and store hooks which arve sold broadeast all
tl'{\%er,tlne country, which encourage superstition und negleet  theivr more naeful vhjects of
e,

“The problem is thus not frec from complications, and however mueh one
may desire to encourage the spread of knowledge for its own sake among the
masses, it behoves us to take proper preeautions to divert the mind into healthy
channels of thought, to arrest physical deterioration and to prevent the decay of
individual virtuc through dicuse and indiscriminate study.

* Morcover, my Loud, Government is determined {o spend largely on pri-
mary education, of which the Durhar grants and grants made in the Budget
gnve uncontrovertible proof. Tt is donbtful whether under these cireumstances
compulsion is essentially neecsarvy.  The process of evolution must be slow,
steady and gradnal.”

The Hon'ble Sir Vithaldas D. Thackersey : L beg (o support the
motion of my Hon'ble friend Mr. Gokhale, who had eallel attention to the
fact that the Bill had veeeived o rennrvkable volume of support from  the
non-oflicial community, hoth Iindu and Mubanonadan. e has pointed ou
that the opposition to the measure has come almoot eatively from the oflicials
and tho Loeal Govermments. 1 am suvprised thar this shoull be the case,
hecause the subjeet with which we ave dealing i+ not one which affeels the
restige or the powers of Government, It is acknowledged on all hands that
the greatest danger to wood wovermment arvises from the ignorance of the
masses. 1 eannot help being reminded ol a cwvious parallel when T think
of the attitude of Government towands this Bili.  Government have passed

b
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luws and adoptod measures to proteet the raiyats ngainst the eonsequences of
their ignorance in their transactions with moneylenders and landlords.
T need only name some of these measures on this oceasion.  They arve all well-
Lkuown and much discussed measures.  On the Bombay side we have notable
instanee in the Dekkhan Agriculturists’ Relief Act which empowers Govern-
ment to release forfeited land on o Jimited tenuwre. In the Puujab we have
the Land Alienation Act designed to prevent land passing out of the possession
of the cultivating classes. T helieve that the Courts also are authorised to go
behind the lettor of the contruets to which cultivators are parties in order
that no undus advantage is takon of their ignorance. All these are
measures neeessitated by the illiteracy and consequent helplessness of  the
mwasses.  But though Government have done so much to profeet the illiterate
masses, they arve reluctant to adopt the only ceffeetive means of removing the
root cause of their helplessness, namely, their illiteracy. This rominds me, as
I said, of the physician who weunt on preseribing for the symptoms of his
patient, quinine for malaria, opiwun for diarrhea, and some other medicine for
headache, while tho root eause of the ailinents, namely, residence in a malavial
swamp, was totally neglectod.  If he had simply advised his patient to remove
to a healthior locality, he might have spared himself all the trouble and the
patient the suffering and the oxpense. Government are ready to interfere
with the freedom of ocontract and to spond lakhs of rupees in measures to
Yrovent other peoplo from cheating the raiyats. But thoy fight shy of a very
modost Bill such as that of my Hon’ble fricnd to make thoe raiyat able to take
care of his own intorests without ox(rancous assistance. Can it bo denied that
if our raiyats wore not so hopelessly illiterate, some at least of theso measures
would bo unnecessary ¥ Is thore any doubt that in so far as the provisions of
this Bill are found capable of application to any particular locality, in that
locality there is bound to be a stoady diminution of illiteracy in courso
of timo ? T should like lere to guard mysell against a possible misun-
derstanding. I do mot for a moment question the anxicty of the
present Government  to promotec measures for the ropid spread of
education. No onoe can do so after the substantial proofs which Government
have given by their liberal grants and after the striking statement of tho
Hon’ble the Finance Member who told us of Your Excellency’s leartfelt
interost in education. 'What I respectfully urge upon this Council is this:
that in every other oivilized country purcly voluntary measures, howevor
liborally supported by Government, have provel ineffective in bringing about
real mass eXucation, and that it is high time we made a beginning in the
direction of the compulsory principle.  Of course, it is said, that the country
is not ready for a Bill of this kind. My contention, on the other hand, is that
you can never know whether the country is rcady or not oxcept by means of
a measure of this kind., At prosont there is only the hare statement of the
local officials against the weighty testimony of, I'think I am right in saying,
the majority of the clected ropresentatives of the people in this Council. My
Hon’ble friend does not ask that compulsory cducation should he introduced at
once throughout the country. He has provided ample opportunitics for l.oeal
Governments to determine whether the provisions of the Bill should be applied
or mot to any place, and it would be 1mpossible to a]§ ly those provisions to
any place ogainst the wishes of local authorities, ‘hat more can the
local authoritics desiro? Surely it cannot be seriously contended that there is
not a single suitable locality in the whole Indian Empire, after a cenfury
of British rule, where the cxperiment can be tried. I may take this oppor-
tunity of assuring this' Council that it is not through any lack of appreciation
of the oxcellent .work of Local Governments in the cducational field that I
make these remarks. In my own Presidency, for instance, edueational

uestions have largely occupied the time and attention of His Excellency 8ir
Goorgo Clarke, and I am suro I am echoing the sentiments of the Bombay
Pmuiﬁcm-.y when sa.i; that His Excellency’s labours for the advancemend ol
cducation of all kinds have earned for him the undying gratitude of the publie.
If the Bill be allowed to go beforo a Scleet Connmittee, any further alterations
and improvements that may be suggested by or on hehalf of local authorities
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can be considered. 1 may say from my personal experience of the eo-operafive
wovement that, at the present moment. it is the want of education that
prevents the masses from taking full advantaze of the hencficent. measures of
Government. T do not wish toadetain the Couneil with iy remarks on the
advantages of the Bill, the Iate ol which has pervhiaps heen already settled by
the How’ble the Education Member. ITn eonclusion, T will only say that it will
hea great disappointment to many hundreds, not 1o say thowsand, of intelligent,
cducated and rusrunsil:le citizens outside this Conuneil i this extremely  cautious
and moderate Bill were to be rejected by us in deference to, 1 admit, the strong
but not very weizhty oppositions of the Locai Governments.”

The Hon’ble Mr. Mudholkar: - 3!,\' Lovd, it was not with a little
surprise that T listened to the speeches of my two hon'ble friends who come
from the same provinee that T do. T say T was surprised, because I have before
me the expression of opinion ol hodies to whieh hoth of themr belong and over
whiceh one of them presides,  The Nagpur Municipality, in a resolution which
was passed in July when both of themn were present, stated  distinetly  that it
approved of the principles of My, Gokhale’s Bill, while iy friend the Hon’ble
Siv Gangadhar Chitnavis who has been just now speaking expresseld  views
which, il logically earried out, would mean the stoppage of education  us they
imply that education is an evil and is likely to produee very deleterious effeets
all over the country.”

The Hon’ble Sir Gangadhar Rao Chitnavis: * 1 did not say that. 1
only said with regavd to my Municipality that it would not he able to introduce
the provisions of the Bill immediately for want of resourees.”

The Hen'ble Mr. Mudholkar :-—* My friend just now made remarks
about the debilitating and cnervating effeets of edueatiom generally,”

The Hon'ble Sir Gangadhar Rao Chitnavis: “1 ouly pointed out,
my Lord, what had been said about  compulsory eduention in England. 1
only read those extracts.”

The Hon’ble Mr. Mudholkar : “I do not suppose this explanation will
at all affect  the correctness of what I said. To resume (my argument: the
Nagpur Municipality said that clementary edueation should be free and compal-
sory as lnid down in the Bill, that as regawrds elause 18 (2) (@) there is roon {or
a difference of opinion as to whether any portion of the expenditure should bo
horne by the Local Government or not. h may parenthetically point out that
nothing has been said at all about exemption being granted to local hodies.]
My friend’s Committee’s resolution procecds to say that so far as the
Nagpur Municipality is concerned, it hopes to see elementary edueation frecin
Nagpur within a few years without heving recourse 1o Government for
financinl assistance, but if clause 15 (2) (6) becomes law then free edueation
could he introduced here much soonev.  The Distriet Council said that the
Council accepted generally the provisions of the  Bill, Int suggest. the incar-
poration of certain provisions which in no way at all affeet the
principles of the Bill.

“Mr. Dadabhoy also said that the country lias pronounced against the Bill,
My Lord, if there ix any measure of reeent times which has reeeived a practi-
cally universal support—call it merely a great support —so far as the people of
this country are concernad, it is this measwre.  Fhe flindus, by an overwhelm-
ing majority, have accorded their support to it.  ‘The Xubammadans too, the
majority of them, arc entively in favour. The National Iudian Congross, as
my friend the IIon’ble Mr. Gokhale has pointed ont, has given its viows in
an unmistakable manner; and the All-India Moslem League has on two
occasions pronounced very cleavly in favour of free and compulsory  education.
Its latest pronouncewent was made in this city only o fortnight ago.  With
these statements before us of these two chicl representative holdies, of loeal
hodies, of political associutions, o ¢duentional asrociations, T do not  understand
how those who say that the measure has been received with disapproval in the
country—how they can support their position. My Lord, it is true that there
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has been some opposition, even from non-official classes, but the figures which
have been given by my friend the Won’ble Mr. Gokhale and which have not
been and cannot be challenged, demonstrate that the hulk ol the population
is entirely in favour of the wecasure, Most of the opposition is based on
a misconception, the misconception being - that it is the object of this Bill,
that it is the scope of this Bill, to apply immediately the prineiple of com-
mlsory cducation throughout the country. Al the argwuents which have
ween advanced against the Bill proceed on this assumption, that the Bill is 1o
have general application all through at once.  That is an entire misconeeption
of the natwre of the wmeasure. The measure wants Governmnet to procend
in a tentative manner and on asmall secale. Tt is in recognition ol the
peculiar circumstances of Indin that this methiod has heen adopted.  We have
from the Punjab Governmeont the statomont that there is, mmong the majority
of the people of the Provinee, n disinclination not only against compul-
sory cducation, hul against cducation of any kind whatsoever. My Lord,
the statement comes from a  high authority and T have to  respeet t’nl‘?'
bow to it. On the other hand, I ight mention that a paper which
voices the opinion of the Mahammadan communily says that it wounld he
a8 great mistake to say that the Mubanunadans did not aceept the prin-
ciples of the Bill which Mr. Gokbhale has brought forward. Whalever he
the opinion of the Punjab people as understood by the Punjabh  Government,
there is no reason why the Punjab people should set the pace for other parts of
the country. The fact is, here in the papers which Government have published,
the clearest evidence that in various parts of the country demand has heen made
for education and that the demand is spreading. In one of the opinions,—a
most thoughtful opinion —given by a gentleman who is not a Brahimin and who,
so far as I know, has not associated himsell with political movements like
the Tndian National Congress or the Provineial Conferences, a gentleman
who also holds that the Bill is not wanted in the present civeumstances of the
country, is the admission of the great wave of enthusiasm which has swept over
the country and of the demand for schools which is increasing more and more.
We have therefore from the opponents of the Bill this testimony heyond ques-
tion, that tho supposed circumstances of the Punjab, where edueation is not al
all wanted, is not typical of the circumstances in other parts of the country.
That education is wanted in these parts and should be spread is recognized hy
Government, and Government themselves have bheen making  provision for it,
The opposition to the Bill has been very aptly deseribed by the Hon'ble
Mr. Gokhale as falling under certain categories which he has deseribed. I
shall not go into the matter again, but shall only deal with once or two of the
objections which are brought forward. My {riend the Mon’ble Mr. Dadabhoy,
evon while exprossing his decp sympathy with the principle of free and
com ry cducation in the abstract, his drawn for us a lurid picture of
the dissatisfaction which would be ereated throughout the country, of the great
burden of taxation which would bo thrown on the peoplo and of other hard-
ships that would arise, under the working of the Bill. My Lord, all these dread-
ful vesults rest cvidently on the asswnption, which he himself puts forwmd,
that tho thing has to be worked on no other than what he calls a comprehen-
sive basis. Itis one of the favourite deviees resorted to, when a seileuw of
reform is introduced, by which the reform is sought to be killed. If you want
to stave off any reform, say that the reform will not do any good unless it is
introduced on the largest scale possible, and then the noxt moment dilate up-
on the scrious consequences which would result by its general operation,
The same device was nzoptcd in regard to the suggestions of the people about
the expansion of these Councils. At that time it was stated that unless power
was given to all the people in all the difforent parts of the country to send in
representatives, representative Councils could not at all be properly said to be
given to the country, and for this the masses were not ready.  The Government,
however, recognized that an advance was necessary and that the advance must
be a cautious and tentative one. The same methods and the same prin-
ciples bave to he followed now. It heing admnitied on all hands that edueation
for the masses is necossary, tliat the rural tracts cannat at all aspive 1o make pro-
gress unless the agriculturist is thoroughly taught, and that industrial progress,
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which is a great desidevatin, cannol be achieved exeept through mass education,
and Goverunent having aceepted  the prineiple that great advances have to he
made, the question arises whether in those traets where universal edueation
¢an be introduced, the time has wol come for an attempt to be made.  There
are firures and statisties to <how fhat in sneh o hackward tract, comparatively
speaking, as the Central Provinees and Bev, very areat advanees }mvu been
made in recent times, The Commissioner of  Berar states that in one tfown
= Amraoti—51 per cent. of the  sehoolegoing nale population is actually
under instruction, and in Akola it is 190, In the distriet of Balaghat u
the Central Provinees, the proporfion of school hoys (o the male population
of school-going age in the whele of that distviet is 3140 So here is elear
evidence of the interest which is being taken by the people in the matter of
cducation.  Those ave places and tracls where ecertainly an attempt ean he
safely made.  The large expenditnre of which so much 1s made wonld become
nocessary only i you at once introduce free and compulsory edueation into all
the areas, ivrespective of whether the people are willing or are sufliciently advanced
or not. 1If however you hegin cantiously, there is no venson why it should
be heyvond  the resources of the loeal bodies or of the Government. In
refercnce to this a curions argument was brought forward by my friend the
IIon’ble Mr. Dadablioy, an argument which has also been wged by others also.
Tt is said that it would nof he fair fo impose any edueation rate. My Lord,
my friend and those who have pronounced their henediction upon free and
compulsory education, il they are veally seviong, il they are really sincere in
their professions about frec and compulsory edueation . . . . "

The Hon'ble Mr. Dadabhoy : T am sorry, my Lord, to intorrupt my
Hon’ble friend. I can assure him that T am as sincere as he himsoll is.

The Hon'ble Mr, Mudholkar: * I say if my Ilon'ble {riend and others
who take his stand are sevions and sincere, then they must he preparod to put
their hands in their pockets. It is no nso talking of free and compulsory
odueation if one is not prepared to make any sacrifices.

“Ttis the duty of the Twperial Government to find money and it is
oqually the duty of the loeal bodies. 1t is no wse asking for freo and com-
pulsory education if we do not find the mouey which is required for the
purpese.  After all, even if we take the figures as given by some of them, what
is the amount which would he reyuired to be loeally raised for making this
beginning # It would be at the most an imposition of just one piee in the rupee
like other loeal cesses, and this would give us an cducation coss which would
satisfy the purpose and meet all the requirements of the present. I understand
that a proposal has gone forward from the Central Provinees Government
that non-agricultural incomes also should be taxed for education as is the land
of the raiyat. Itis a very good suagestion, and 1 do not see why it should not
be acecepted if there is no other method of proceeding in the matter.

“ My Lord, the method which has hoen suggested by the Bill is one in which
responsibility for the adoption of compulsion i taken off the shoulders of Govern-
ment and put on the shoulders of the people, that is, upon those men of the people
who will turn to them and ask whether their loealitics are or are not sufficiently
andvanced to make an experiment in the matter. There are two safegunrds.
First of all, the local bodies arc to find part of the money, and most of them,
consisting as they do of elected members, will not even venture to put  forwnrd
a proposal for increased taxation unless the support of the hulk of the people
is assured. ‘The second thing is that they will have to obtain the sanction of
the Local Government hefore the experiment is made. These are safeguards
which will prevent hasty and ill-considered action.

“ My friend the Hon’ble Sir Vithaldas ‘thackersey has referred to the
agricultural classes. I have a word tosay about these. H any renl attempts
are to be made for making them more capable than at present, the fiest thing
to do is to spread far and wide elementary education to such an extent at least
as to enable every one of them to read the leaflets and pamplilets which aro
issued for enlightening them in matters agrieultural.
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“ My Lord, now that there is o greal ewthusiasm for education, should we
not make uth:mris from noew to establish this prineiple of universal edueation
in loealities which are fitted for this purpose ¥

The Hon'ble Nawab Abdul Majid : ** My Lowd, while fully sympathising
with the Hon'ble Mr. Gokhale and the landable objeet with which the Bill has
heen introduced, 1 regret to suy that T cannot support it.  The circwmstanees of
Indin are such, that a law like that which the Bill embraces will not he of much
henelit fo the people of India as a whole.  When the Ion’ble Mr. Gokhale had
moved a Resolution on compulsory edueation in 1910, T was one who had opposed
him then, After two years of mature consideration, T am «till of opinion that, un-
less safeguards are provided by which Mubammadan cdueation on {he lines in
which the Muhammadan hoys are edueated at present, is seeured 1o them, the
Bill as it stands, instead of doing good to them, will eanse a great deal of harm to
them. Speaking of my Provinee, where the Mulammadan element is not strongly
reprosented in eduentional institutions, the result of passing this Bill into law will |
he that the death-blow will e dealt to the Urdu language. Already a Urdu-Hindi
controversy is raging bitterly in the United Provinces, and attempts are made -~1
say determined attempts—to ereate a Hindi language full of Sanserit words, which,
it is said, will some day replace the Urdu aliogether,  Suppose, il education is
made free and compulsory, is it mnot natural that those (fett.'rminnd {o replace
Urdu by Hindi will try their best to teach Mubammadan hoys a Hindi language,
which is disliked hy a Mubammadan. So Tsny that, unless it is distinetly
provided that Muhammadans will have the same kind of education which 1a
acceptable to them, T for one am of opinion that the Bill in its present form will
not henefit the Mubammadans. Then, again, will these schools, where the proposed
clementary education will bo imparted, give any religious edueation or not.
The Bill does not say anything ahout the rveligions edueation, and so I
understand it has 1o concorn with the roligious oducation. The consoquonce
then will ho that a Muhammadan boy will have to give up his roligious edu-
cation, and he compelled to attend a recognized school under the Bill. To
a Muhammadan the first idenl is, to be a true Muhammadan, and this can be
attained only if a boy in his carly ages is given a good, proper roligious education.
A Mubammadan boy is generally taught first Koran Shareef, and some Urdu
religious works. All this will be lost to him in a recognized school. But it
may be said that these will be seoular schools only, and the Muhammadan boys
can be excused on religious grounds, Let us luok te the result of this argu-
ment: It will be this, that those who do not care for religion so much, will
act a State secular education at the expense of those who will not attend
the recognized schools. Taxes will have to Dhe paid by all, but only one
community will gain the advantage. .\ Muhammadan boy then should.
cither give up his religious edlueation ty att el these recognized schools, ov if
he does not attend themn then he must give up the advantages ol those schouls,
If the Hon'ble Mr. Gokhale had provided in his Bill that adequate provision
will bo made for sectarian edueation, then probably many Mubammadans will
have given him their unqualified support. The machinery in the shaped of
a school attendance Committee provided in the Bill to wateh tho working of
the Act (if passed into law) is also one which is full of danger. The
first question arises about the constitution of these Committees. How will
thoy be constituted > What will be the number of Muhammadans on such a
Committeo 7 Will they be ina minority # 1If they will hein & minority, the
opinion of the majority must prevail, and the minority and their interest must
suffer. I submit these are the difficulties which must be fnced and solved
before the Bill is passed into law. Free and compulsory education in n country
of homogenous raee and religion may be of some good to the country;
but in a country like India, which embraces diverse races and creeds,
I venture to submit is an experiment which i~ full of danger and difficulties.
Leaving tho sectarian question aside, will a compulsory education be liked hy
the masses of the people ?, Will they not resont the Act, and its application to
them ?  Will they not lay blame on the Government and say that the law has
been promulgated to deprive them of their children, and of the benefits of
thoir services ? My Lord, those who kuow the Indian life can well picture
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the commotion which will arise in the country il compunlsion is resorted o,
and the hoys ave hunted and captured to he marched to schools.  Comjpul-
sion will be a source of great discontent among the people.  The mass of the
people will throw the whole  vesponsibility  upon  the Government of the
country. Some will say that this is a step to convert them ; some will
say that Sivear is goine o deprive them  of heir bread ; some will
say that they are going to he prevented from Jewrning fheir traditional
and hereditary ocenpation.  Of course, T know that there ave great mauy men
of my own community who favour eompulsion. But who are they ¥ They are
poople who have never freely mixed with the common people, they do not know
their feelings, and I venture to say are not in a position to give their opinion
on the probable effect which will he }n'mhl(x:(f)orm the mass of the people
if compulsion is resorted to. I fully endorse the opinion of the United Provinces
Muslim League when it says that ‘ The prevailing opinion appeared to be
that the propagation of the scheme was not so important as to ignore the
embarrassment  of the Government and the rosentment of the publie’
Government will he held responsible for all.  Tn a country like India, where
masses are swayed by rwmnours, T beg to submit that it is highly dangerous to
introduce any element of eompulsion in any measure which may havo
the effect of influencing the masses in their daily life. India is a country
highly conservative in all its traditions and ecallings. '"l'o interfere wit

these by compulsory legislation will be highly detrimental. My Lord, edu-
cational policy in this country should he one of persuasion and not of
compulsion. The most prudent step will he to spread eduention hy
multiplying schools all over the country with the resources which may he
rcady at hand. Popularise cducation first, and then compol those who are
refractory to learn. In a country where nearly ninety-four per cent. of
the people arc illiterate, it will be nothing short of producing a revolution
to compel with one sweeping order the people of a loeality to give up their daily
avocations and atlend the schools. Whether the people be living in towns or
in villages, my humble opinion is that compulsion will be disliked by nll. My
Lord, I am entircly against the introduction of compulsion in India. II there
are sufficient funds forthcoming clementary education may be made free.
But while supporting the policy of the education being made free, 1 again
submit that oven then the Malkammadan interests must be safeguarvded. T say
even then, their cherished Urvdn language must ho preserved tothem and
that their religous tcachings imparted in their Maktabs {o their hoys must
be secured to them,

“My Lord, the next question is the (Iuestion of funds. It will not he denied
that if education is made free and compulsory, a mnch wider educational machi-
nery will have to be ereated. Teachers by thousands will have to be appointed,
hundreds of school buildings will have to he erected, and other necessaries liko
books, maps, ete.,, will have to be provided for. In order to meet these expenses,
o very large amount of money must he found somewhere. The present  revenue
of India will surely be insuflicient to mcet these demands, But money will have
to be fouud, and the only source available will be faxation. An educational tax
will have to be levied. {iut the question is, who will pay it ¥ Asswmning, for the
sake of argument, that Government makes up its mind fo raise these millions
which education will demand by taxation, which class of people will you tax ?
Certainly not zamindars and tlic temants. Land is already beavily taxcd.
Tenants are living from hand to mouth. A single failure of crops lunds
us in famine and starvation. Already in many places zamindars and tenants puy
a school tax. Speaking of my own Benares Division, we already pay a schioo] tax
in the shape of madarsana. Zamindars and tenants will raisc a howl all
over India, and object with as much force as lics in them to pay such a tnx.
A tenant who will lose the services of his boy, who will see that his boy
instead of being a good husbandman is going to be an idle clerk (for after
education agriculture is sure to be given up), will certainly not appreeiate the
sympathies underlying this Bill and will never willingly pay an edueation tax.

say, therefore, my Lord, that if land is taxed with education tax, zamindars
and tenants will never like to pay it. If compelled to pay such o tax, it will be

.
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an additional wound inflicted on them, Tt will he a source of grave discontent
among the Janded classes,  Now remain those who cannot be classod among tho
landed classes, These, I submit, will be the people who are likely to he benefited,
if benefited at all by frec and coinpulsory cducation. T venture to submit, there-
fore, that these people should be called to contribuie larzely towards tho cduca-
tion tax. I mecan, if large demands for funds for education come into existenco,
then these people ought to pay the tax. But the demand will be so large
that any tax levied, and the amount realised from it, will never be able to mect
the demand. T never forget that the Hon’ble Mr. Gokhale wants free
and compulsory education to be introduced gradually. But the ultimate
object is the introduction of such an education universally throughout the
whole of India—and any opinion which is to be formed must be formed with
reference to such an ultimate object. Beforo we agree to this vast  educational
project we must consider and weigh all the consequences beforehand,

“My Lord, the last subject that I wish to bring to the notice of this Council
is the labour question, which is sure to come into existonce if education is
made compulsory, and it is suro to have secrious effest on the landed
classes in this ccuntry, When the mass of the people are educated, the agricul-
turists, lJabourers and artizan classes will at once commence to dislike their

resont condition. Thoy will consider themselves to have risen to a higher lovel.
any will give up their hereditary trade and profession, and will either go in
for servicos or some other profession higher than the one they had heen pursuing
hitherto. The Government of India and the landed classes will then he put to
face n dangerous labour problem. Socialistic idoas, which are absent from our
country, are bound to come into existence. The poople who are in aflluent
circumstances will be looked upon with envious cyes. Their wealth will be
considered to bo illegal gains which will be cor«idrede o be fit to be divided
among all. "Wages will go up, and discontent will merease. Every sort of agita-
tion which always follows in the train of discontent will spring up. Instead of
controlling town agitation, Government will have to devote its energies to control
agitation in villages—a much wider area and most difficult to control. I nced
not enlarge further. I submit that the labour problem is one which should not
be forgotten when we are considering this Bill. In conclusion, I beg to submit,
that let it not be understood from my remarks that in principle I am against
compulsory education altogether. The 1dea as an abstract principle is a good one,
but the country is not ripe for it. My Lord, I submit that just as a cultivator
prepares and oenrichea a soil before he sows in it, in like manner let us first
prepare the ground for the introduction of such an advanced scheme. Let us
first make India one homogeneous country. Let ussink our differences first.
When we are in such a state that all Indians have one aspiration and
one desire, and one community has no desire to steal a march on the
other, then is the proper time for the introduction of such a measure. I
agree entirely with the opinion of His Honour Sir Leslie Porter, the late
Lieutenant-Governor of the United Provinces, when His Honour says  That
the introduction of the principle of compulsion which underlics the whole
Act is an impossible principle to apply to the people of these parts.
Such introduction is not only impracticable, it is fraught with serious
danger. The people of this Province wview with an apprehension which
may easily tend to develop into sullen resentment, and in many places into
violent opposition, any attempt to force or to alter the actions of their daily
lives. This featuro is especinlly noticeable in the agricultural tracts which form
the majority, but it is sufficiently marked in the towns. Beforea measure which
compels a man to send his child to school irrespective of his own ‘wishes can
be considered to have any of success, it will be nceessary to create a
desire in the majority of parents their children should obtain some form
of olementary education. 'When that desire has become fairly universal, com-
ion may be adopted as a statesmanlike measuro to bring laggards and mal-
contents within the fold. But until the mass of public opinion is in favour
of primary education, compulsion will retard instead of accelerate the Ero-
gress that is sought.’ I endorse the view expressed here unreservedly. This
view is expressed here after due consideration of the circumstances existing in
the country. It is not a mere imaginative or a sentimental view. Itis no
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use that I should quote any more opinions.  What T say ix, that anybody who
will approach the question with nn unbiassed mind and with full consciousness
of his responsibilities cannot help arriving at the conclusion that the Bill is
premature and that the country 1s not ripe for it. My Lord, I opposc the Bill
in its present shape.”

The Hon’ble Maharajadhiraja Bahadur of Burdwap : “My Loxd,
when I came into the Council chamber to-day, T thought of opposing this 1ill
on larger grounds than T intend to oppose now. The reason of  this change of
view on my part is that some of the arguments that have been put forward
against the Bill have not convineed me. It is true that 1 do not think that
in India at the presont monient wo can have compulsory education on the lines
that Mr. Gokhale wishes to have ; but, on the other hand, there cunnot he the
slightest doubt that we cannot keep the masses ignorant for ever, and as the
Government have already taken up the question of mass edueation, it is necessnry
for the Government itself to c{msi.:Lr what steps it ought o take besides making
erants to Local Govornments for the dissemination of mass education. The
three principal reasons offered in opposition to this measure are that the time
has not come for compulsion, that the want of funds will he a standing
difticulty, and that thirdly fresh taxation will be resented, and I must ray
that T am myself against this fresh taxation. I do not say that a day may
not come to India when we, however so much we may dislike this™ fresh
taxation, may have to give in ; but at present that occasion has not arisen.
Moreover, what I say is, that thers is still enough ground for voluntary primary
cducation. I know, for instance, that in Bengal many gura training  schools
were started, and many schools in rural areas started, which had to be closed
for want of interest and want of studenis as well as teachers. Of
course, here Mr. Gokhale will probably say that we will he able
to get over this difficulty by compulsion, What I say is, that when
there is this apathy at present among the masses towards compulsion we
aro rather liable to bring antipathy against the Government instead of in
any way meeting or realising thie objects that Mr. Gokhale has in view. I am
sorry that I have had to s{meak against tho Bill. Had T not known the attitude
of tho Governinent regarding the throwing out of the Bill at this stage, I
would personally have supported the wmotion that the Bill be considered in
Sclect Committee, hut knowing that, and bhaving expressed my own views, I
am sorry I have to withhold my support to the Bill ; but in withiholding this
support I should like to assure Mr. Gokhale that although for cerfain reasons
I am opposed to certain of the principles cmbodied in the Bill, 1 congratulate
Lim on his patriotism in hringing forward this Bill, and I am sure that a
Primary Education Bill in some form or other is destined to be passed in India
before very long.”

The Hon'ble Raja of Kurupam: “ My Lord, I beg fo support the
motion. In doing so, however, I do not desire to be understood as saying that
the Government should hmmediately proceed to pass a gencral Act legalising
compulsory education in the country. It scomsto me that (he present con-
ditions of the country are hardly favourable for the successful introduction of
compulsion. The difficulties of language, religion and caste, the inability of
the masses from their extremo poverty and iguorance to nplprccmlu and avail
themselves of the opportunities for their clevation afforded by the proposed
measure, the dissatistaction and confusion which are very likely 1o he canred by
the sudden withdrawal of the ¢hildren of the poorer elasses from  their ordinary
occupations, and the inevitable prosecutions and fines incidental lo the enlorec-
ment of the compulsory attendance of such children at schools, the financial
responsibilities involved in the adoption of the measure, render, in my opinion,
the enforcement of the sysiem for some time to come unwise and 1ts suocess
oxtremely doubtful. Moreover, though there has been almost universal accept-
unce of the principle of the Bill throughout the country, there has not been
anything like such unanimity ; on the contrary, there has been great divergence
of opinion about the methods proposed in the Bill to attain the object in view,
The provisions contained in the Bill in this behalf cimpower every Municipality

L2
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or Local Board, with the previous sanetion of the lioeal Government, to introduce
compulsory and partially free education in its aren and to levy a specinl
oducation tax for that purpose, and power is given to the Governor General in
Conneil to fix the proportions in which the cost is to be divided betwoen
Municipality, Board and Governmment. Now, thoe levy of fees, while making educa-
tion compulsory and the special education tax have met with very strong oppo-
sition in many quarters. Thero is again the fear expressed by very compelont
authorities that the initiative, which 1sleft in the hands of the .)District and Local
Boards, will work unsatisfactorily and unequally in practice. In theso circum-
stances, it is my humble conviction that persuasion rather than compulsion is for
some time to come the most Rropcr method of diffusing cducation among the
masses. It is necessary, I think, that education should %JGOOIHC popular, uud
should be made entirely free, before it is made ecom lsory, among the masses.
The nnalogy afforded by the working of the compulsory system in Western
countries is no safe guide for ws in this country whose conditions aro so widely
differeut. Rather, we may with profit watch the working of the system in
Baroda, where it has been in vogue for several years, and from my knowledge of
the state of things there, T am unable to persunde myself that the system in that

Provinee has been found to be attended with anything like the suceess that was
expected of it.

“ But whon all is said against the imediate introduction of compulsory
education in this country, it is impossible to withhold one's sympathy with the
aim of the Bill. Thoro can be no doubt whatever that the great need of the
country at present is the rapid diffusion of good, sound primary educativn
among the lower classes, the adoption by the Government .ofpa definite policy
by whieh the number of schools may ?Jc increased from year to year, witha
view to pave the way for the introduction at some future time of compulsion
throughout the country. The edueation of the poor and ignorant is, I ncod
hardly urge before Your Excellency, one of the most imperative dutics, as it is
the most sacred privilege, of the Government. The principle of free and com-
pwsory Primary Education, though, as I helicve, there are vast difficulties in
the way of its being carried out in practice at present in India, is the ideal which
the Government should put forth every effort to realise slowly but steadily. If
the attainment of this ideal in the near fuiure in this country is imperative,
then the Government will gain and not lose by allowing the Bill to go on to a
Belect Comumittee, as a thorough examination by a Committeo of the mothods
embodied in the Bill will he greatly helpful to the Government in carrying
out {he very sympathetic policy in regard to popular education to which they
have properl{ committed themselves, even within the very short period of Your
Excellenoy’s Viceroyalty.” .

The Hon'ble Mr. Madge: “ My Lord, itis as a warm supporter of
primary cducation for a considerable number of years that I venture to say
that the Hon'ble mover has not taken the wisest and most practical course
in order to securo his own object. In fact.in my humble opinion, he has put
the cart before the horse. Before trying to show this, my Lord, I should like
to say that Ishall avoid imputing motives either to the opponents or to the
supporters of this Bill. Buat, if 1t is quite conceivablo that a class of persons
is intimidated by official frowns and encouraged by official smiles, it is also
‘not inconceivable that there is a larger class of persons who secure & kind of
artificial popularity by always acting against the Government. I say this in
no offensive terms. I think it is matural fov progressive people to look upon
Governments as conservative, and they fecl that they are bound to oppose
them in order to get anything. That view may not be a wire one, but I make
the remark to show that although there are some who oppose the Government
on principle, there need he mnothing objectionable in doing so. I wish, my
Lord, to say that the arguments that have been lrought forward, as I have
already hinted, scem to me to put the cart belure the horse. What is it that
we want most in this country ? We want, in the first place, teachers.
‘SBuppose every local institution in this country were to get permission to
sanction, and sanctioned, what the Hon’blo Mr. Gokbale wants, who would
teach the porsons that he wantstaught ? Cne of the first needs of this country
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is a normal colloge and a normal school, not only for training the highor class of
teachers, hut also for tmining the very lowest class of teachors, In the noxt
place, we want schools built in places where they ought to be built. Now, as
to the selection of these siles, a great deal of importance has boen attached
to what has been called the volume of evidence i favour of this Bill. There
are questions, iny Lord, in which il is not always the wisest eeurse to count
heads.  Stress has been laid upon official opposition to this Bill. 'What does
that mean ? It means that persons who havea strong senso of thoir responsibility
for tho prosperity of the country have reasons of their own for not approving of
what has been suggestad here. I am not particularly an advocate for the
official classes, but I try to sce what they are trying to do, and I cannot for the
life of me understand why a truc measure should not be taken of a large
unaunimous official opposition to any mcasurc. The officials of this country are
trying to do their very best for the peoplo, and if they do not approve of what
the Hon'ble Mou. Gokgnle has proposed I cannot imagine all their rcasons, but
I can imagine some of them. One of them has already heen dwelt upon to a
certain extent by some provious speakers ; and it is this, that the children
of the pooror classes help n great deal cither in the managoment. of homes
while the parents are out or in field labour when tho parents arc at
home. I do not think too much attention can be given to this argumnent ;
it is a most important onc. Charles Lamb tells us that tho children of the
poor are adilts from their infancy, and the children of the poor in this country
arc adults from an carlier age than the poor of almost any other country.
If Idid not know that the Hon'hle Movor and some of his supporters are men:
who probably understand the country better than myself, I should be surprised
at the way in which thoy look at matters from what I call the standpoint of
large cities. It seems to me that any one walking through the villages of this
country will soon enough soo what the younger members of families are doiug';
When the Factory Bill was being considered, strong objections were raised
the employment of children after they had been so many hours a day
at work, What will be said of the compulsory omployment of these
children in absolute cramming after they havo rendoved their proper
sharo of work for domestic purposes ? I think theso points ought to be taken
into consideration, and if the Hon'ble Mr. Gokha\c had shown how these
difficulties were to have been overcome, possibly I should have thought
more favourably of his Bill. Then, my Lord, as to the provision of schools,
I belicve, at least I hope, that the new Lducation Departmont will take up
thet question almost immediately. I am well aware that the despatch of
1854 attaches the greatest importance to primary cducation; but those who
now wish the Government to lavish sums upon primary ecducation also call
upon the Government to lavish money upon accandm?r education. I have
been trying to pick up among my papers and I regret I am not able to find
it; but I quote from mcemory- a Resolution of the Government of India
during the Home Secretaryship of Sir Alexander Maokenzic in which he pointed
out that the Local Governments were not giving its due sharo to primary
education and were giving too much money to sccondary education. This is tho
Eoiut which I hopo the New Edueation Department will take up. We have
eard a groat deal of people being called upon to pay for the education they
receive, and I think, my Lord, that it is ample time that the better classes of
this country ought to be called upon to pay o great deal more for the high
cducation they receive than they bave ever done in the past. Not only would
this encourage a kind of manliness among them, but it is good for them to
forl -to be taught to feel —that they ave paying thoir way through the world,
and not receiving what is in some quarters called charituble contributions
for their education. I do not wish to bring in very much about European
oducation, but I do hope that when the schemos of the Government are set
before the public something will ho said and dono to show that a larger
proportion of money is given towards European cducation than has been in
the past. T refer to this matter in a strietly relevant way, because I have
compared for some years past the proportion of money given to cach European
scholar and that given to each Indian, and it will be scen how very much
smaller the one is than the otber. I mercly meution this fact as & reason why
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all clusses of people in this conntry should be dealt with fairly and ecalled upon
lo pay for their education,”

The Hon’ble Malik Umar Hyat Khan: My Loxd, I came wilh a pre-
pared specch, but as I find that all the arguments I intended to bring forward have
been advanced by different members, I do not think I will read that speech
but will merely say what is now uppermost in my mind. Of coursc 1 was
opposed o this Bill from the cutset and my Hon'ble friend and I had a long {alk
when wo were in the garden in Government House, and we decided that I at
any rate should not speak at the introduction of the Bill. 'When I returned
home, my Lord, I found that all my people were against me. They did not
know, that if I did not oppose the Bill at the outset, that I would be able to do
anything aftorwards: I however explained to them that I had reserved m
opinion and that when I roturned to Calcutta I would speak on the subject.
thought, whon this Bill was circulated, many peoplo would express their opinion
cither in favour or against it ; but I have now discovored, my Lord, I mean, that
when these Bills are circulated for opinion, thero is one class who being able to
read can distuss their provisions and will always agres. But there are 98 per
cent. others who cannot discuss it, and they do nothing as they cannot express
their opinions against it. =~ Well, I stand up here for them and say that
they are all against it. Supposing we know how to speak and write, we would
not have allowed them to write everything like what they have done. Perha
in all these opinions that have come here to this Counecil it would ncver bo
‘found in the papers who were against and who were on the side if we would
have sent ours ngso Then again, my Lord, now that Your Lordship vory kindly
said that fzou are doing your best to help education, so also the Hon’ble 8ir Guy
Yleetwood Wilson said, as well as the Hon’ble Member in charge of the
Education Department, that everything is being done, and if onc is going 16
annas why should one ask for him to go 20 annas ? 'Well, I hope, my Lord,
now that my Hon'ble friend knows that Government is doing its best
in that direction, I think that the best way is now to withdraw the motion.
I do not know whether he will do it. Thon again, my Lord, there are
certain difficulties. Now, supposing oom{)ulsion is forced upon the people who
are unwilling from the bottom of their heamt, it will be hard for
them. It is not always only that they do not like to educate their
children, but sometimes they cannot do it. As there are certain such
circumstances, I wish my Hon'ble friend went with me to the mufassal to
see'them ; there are all sorta of difficultios to be got ovor in the mufassal. The
things are all right in big places like Calcutta. There are lots of clerks who go
in the day and 50 work and get so much money ; then they come home to feed
their children and bring money for their fanily. That is not tho case with the
agriculturists. Everyone of us has got to work. Little boys take the cattle out,
the wife is cooking, the man is ploughin%; thus every one has to do something.
If a boy was sent to. the school, the father of the hoy would have many
troubles. He would have to send this boy, and perhaps the boy would fall into

-the hands of some agitator, and perhaps the boy would come back spoilt, also
the boy would have ta be. sent and moncy would have to he sent as they
would have to providg him with food, at the samo time the work which tho boy
had been doing would: have to be carried on by other men. Inthese days man
people are goinglout of India and labour has become very dear and sometimes it is
not %mssihla to gét men. Then how is the work of the agriculturist tobe carried
out? That is practically impossible. Then aguin, my Lord, there are boys who

if they really can go to school, and the fathers know that perhaps certain boys can
be sent to school, s.e., if they can afford it, they always would send them. It is
only in thosc casés when they cannot afford to send the boys that they arc not sent

1o school. But pll those who can be scnt in thesc days do go ; and I think in
about ten yearsnore perhaps every boy who can be sent by parents will go. Of
course it will not be a very good! thing in certain ways, becauso what I have
found, my Lord, I hayo got a sort of freo school, and I think my Hon’ble friend
will say this against me—he will say at the same point why you have a free
school. Well I have found, my Lord—my experience is—that every boy who once
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passes his primary eduealion, that is, ulp o primary standard, will never work ns
n cultivator. I have never scen it, and of conrse, as T lave said, education is a

ower, ad cerfain classes in India in my opinion aro depressel. T do not
now what to say, but I mean that they vead only with the wrong object.
When they havo reecived the edueation they will only nse it in their own
way ; I mean they will always disabuse it.  That is my opinion and of course
I must express it.  In my opinion reully I think that the Bill & rathor hefore
the time. My 1Ion'ble friend always siys that we always say (hat if is hefore
the time, and how are we going 1o get over that arcument ¥ At any rate let us
wait a little bit more.”

The Hon’ble Sir Harcourt Butler: My Tord, [ think it will
be convenient if at this stago of the debate I indicate the position of
Government. If any reply is required later on on any point, my 1Ton’ble
friend Mr. 8harp will give it on hehalfl of the Edueation Department. I
say at once, n r}:ord, that I am really sorry to find mysclf in opposition to the
Hon'ble Mr. Gokhale and those who support this motion. We are all veally
working for the same object. Ishould rejoice no less than they to seo a condition
of things in India in willich clementary vernacular edueation eould be free and
compulsory. The Government of India ave deeply concerned {o bring about
such a condition of things. W arc convincad of the neeessity of hreaking
down illiteracy in the counlry. Every mile of railroad opened displays at once
the nced for more clomentary education and throws into sharpoer relief the draw-
backs of popular illiteracy. For moro than fifty years from the time of the
despatch of 1854 to the Resolution of Lord Curzon’s Government in 1904, and
since then, the British Government of India has preached persistently the necd
for diffusion of vernacular clementary education. .And we have not confined our
intercst to words only. In 1902 we gave a recurring grant ol -L0 lakbsa year for
general education, including primary education. We f ollowed that up in 1903 with
a sun of 85§ lakhs a ycnr as a recurring grant for primary cdueation alone
In the distribution of the allotments of non-recurring grants last year, a very
considerable summ was set apart for primary cducation, and the greater pavt
of the 50 lakhs recurring grant which was announced by command of His
Imperial Maiiesty ot Delhi has alrendy been devoted to tho same object. We
must all fecl, we all do fcel, the splendid scrvices which the IIon’blo
Mr. Gokhale has rendered to the cause that we have at heart. HHe has created
an enthusinsm for elementary education in classes which have hitherto heen
indifferent to its diffusion. e welcome his support in this matter, althongh
we cannot agree with him as to the mensures to he adopted. And I can only
say that I rather regret that he is unable to give to the oflicials who disagreo
with him the same crodit that thoy give to him.

“I now turn to the Bill. My Lord, it is in itsolf a modest and unassum-
ing measure. It is full of safeguards—so full of safeguards that it secms to lllﬂ.l‘?'
likely to remain n dead-letter. That mny he, Wo cannot asstuno that it will
be. If we pass this measure, we must mean it to bea real ciTeclive measure, not
a sham, I}) we accept the principlo of the Bill as practicnl, wo must be pre-
pared to put it into forco and wo must financo it whether we pay two-thirds of
the cost or some other proportion. e are practical legislators hers, and I
ask the Council, is not the position this—either we must mean jhusinoss and seo
the thing through, or we must drop the Bill? Now, as practical legislators the
first thing wo must ask ourselves is—what is the demand for the Bill? I
pointed out last yoar that no local body had ever asked for such a Bill ; on the
contrary, for the last twenty ycars or so Local Governments have been pressing
local bodies, particularly municipal hodies, for their negleet of primary educa-
tion. The only local body that had really seriously in tho past considered this
matter was tho Corporation of Bombay, and the Corporation of Bombay had
decided definitely against the principle of compulsion. My Hon’ble friend has
no doubt converted a large number of local bodies to his viows, I congratu-
late him upon the rosult, I will deal with that later, My point now is that
the gonesis of this Bill was not a spontgneous demand by the people who
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were likely to he affocled by it, bub o vagne desive for progress based upon
a statistical compavison of India with otber conntries. I said last year, and I
say to-day, that I am not greatly impressed by transmarine analogies. My
Hon'ble friend says that I must show low {he circumslances diffor in Tndin and
in other countries before 1 reject thoso analogies. T will gladly do so.

“ India, with its numerons and varying types of men, its 1,400 castes and
seels, its multiform orceds and langunges, ils many scripts— (heve are twenty
different scripts in common uso in India—and ahove ull, with its carly marringo
and its scclusion of women—1India, I say, cannot usefully he compared with
countrios whore none of these obstaclos exist, whore there aro none of these great
lines of cleavage, whore thore are no untouchable eastes. T will deal with the
cases which were taken up by the Hon'ble Member. ITe has held up the
examplos of England, Japan,tho Philippines, Ceylon, Baroda and the Bangli
Stato. In England the compulsory provision of schools preceded by six or ten
yoars the introduction of compulsory attendance, and by twenty-one yocars
the introduction of freo education. Ifwoaro to follow the example of England,
wo ought at once to introduce a measure making it compulsory to provide
schools throughout the country. Wo know we cannot do so because we
cannot afford to pay for them. Then thoro is another great difficulty pointed
out by my Hon'ble friend Myr. Dadabhoy, that in Epgland the great
mass of the teaching staff of the clomentary schools are women. Thero
are some 111,000 women in England to some 35,000 malo teachers
in clementary schools, Again, there is this great difference {bat in
England the majority of people had for many years been gradually working up
to the idea of compulsion in somo form or other. Apart, then, from any
question of relative industrial developmentin the two countries, I think thero is
no analogy between the case of England and the case of India. I mow como to
Japan. Well, in J apan thereisa very great enthusiasm for education, and
there has been this enthusiasm for more than a century. No less than 62 per
cent. of the cost of education in Japan is found from local taxation, and the
principle of compulsion is neither required nor is it really enforced. In Japan
education is so advanced and msgect-ed that tho average salary of the teacher
in an elementary school is about R50 instead of about R8 or R9 a month in
India. In Japan you have a vast majority of the population in favour of edu-
cation whioch in India as yet you have not. I do not think there is much to be
gained from Japan.

““ Now, as to the Philippines, thero is no compulsory cducation at prescnt
and the Philippines Government seem to be in some difficulties over their educa-
tional system. I tako the report of the Dircctor of Education in the Pbilip-

ines for the year ending 80th of June last. I would ask the Council to listen to
is passage :

¢1t hrs been recommended for some years that legislation be enncted which, under
certain conditions and restrictions, would make school attendance compulsory. The purpose
of such desired legislation is not to increase the number of pupils who enrol in the publie
schools, for that number is already greater than ean be properly taken care of|[with the facil-
ities at band, but rather to insure regularity of attendance once the pupile bave enrolled. As
stated above, attendance can be made compulsory only under limitations, but it is believed
to be feasible to frame a law which will have the desired effect and will not involve the

administration in difficulties.’

“ T will read another passage from the samo report:

 Thero is not ono town in the Philippine Islands at the present time which las made
adequate provision for the housiag of its schools. But if funds ure to be reserved for school-

housa construction, salarias must be reduced, schools must be closed and teachors diminished,
or revenue must be secured from a new rource for the prosecution of school work,”

“My Lord, I say that the lesson to be drawn from the Philippinesisa

lesson of caution.

“I now turn o Ceylon. My Hon’ble {riend says the population of Cuylon
is homogeneous with the: population of Southern Madras. I am afraid I am
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not personally acquainted with the population of Southern Madras, but I
know that GO per cent. of (he population of Ceylon ave Buddbist and they
arc not shackled by the difficultics of enste nsave the people of Southern Madras.
I may also point out that they had the principle of permissive eomy ulsion,
the phrase which bas heen used in connection with this Bill, enjoined under
the Ordinances of 1889 and 1906, and that it was a completodanilure and had
to be converled into wuqualilied compulsion.  Again, Ceylon differs very much
from India in having a very sirong village government. I do not thrink
that thore is much to be learnt from Ceylon.

“I now come to Baroda. Baroda, asIsaid last year, is on a different foot-
ing and the population is not greatly differont from (hat of the surroundin
districts excopt that it is more heavily taxed. My TTon’ble friend challenge
the Government last year. ‘'The population of Baroda,’ he said, is drawn
from the same classes as that of the adjoining British territories, and
every day that passes scos the subjects of the Gackwar out-distancing more
and more British subjcets in the surrounding disiriets.’ And he ended up the
debate by saying :  * Are you conient to lag behind Baroda P  Most emphati-
cally we aro not content to lag behind Baroda. T do not wish to say o word in
disparagement of the experiment of Baroda. It was a holkl experimont to
make with the machinery at the disposal of the State and woe all wish it
succoss. But what aro the facts? We bavo recently had a census taken, and
that census disclosod some remarkable figures,  The pereentage of literary nmong
the males in Baroda after 5 ycars’ compulsory and free education is 175,  Inthe
adjacent British district of Broach, where education is neither free nor compul-
sory, the percentageis 27-4. In the adjacent British district of Surat, it is 24'7.
In the case of females the percentage of literary in Baroda was 2; in Broach
it was 2'6; and in Surat it was 3. Where is the lagging behind Baroda P
‘Where is the out-distancing British districts # It is for Dehind them resorting
to compulsory and free cducation in order to make up leeway. I admit that
in Baroda the enrolment of hoys of school-going age is 85 per cent. as com-
pared with 6'9 per cent. in Broach. But the attendanco in Barodn is only
two-thirds of the enrolment, while on the average in British India it is over
three-fourths of the enrolment. In the easo of Broach, I have not separate
figures, but I am convinced that it is much higher than tho average of British
India owing to the advanced condition of education in Broach. T have little
doubt that school attendance in Broach is higher than what it is in tho State
of Barods. Before leaving this subject I would like to quote a passage from
the Roport of the Chict Minister, but I would also like to direct the attention
of the Council to the fact that the fines for non-attendance in Barodn amount
to about 60,000 rupees a year. This figure indicates o very considerable
measure of popular hostility, and I may say in passing that it gives an incidenoe
per head of the population which is double the incidence of the fecs charged in
clementary schools in India per head of the population. I now quoto to the
Council the Administration Report of tho Bm-mlla. State :

¢ Upon the Baroda cumpulsory education system, ewious oyes have hieen turned from overy
direction. The truth is that while it is by no means an assured success, it is o praisoworthy
attempt with an excellent chauce of final success if money is freely spent and vifxla.nce cense-
lessly exercised. If these two last conditions are not salisfied, the attempt will be a failure.
"This remark is perbaps justificd Ly the apparent abweuce of marked progress during the last
year. Thore avc n thousand more girls at sebool this year, but the” number of boys bas
decreased.  There ean be no doulit that half the girls who ought to go o échool nunder the
law do not do so, and that n good many buys manuge to eseape.’

“A lator report has reached me this morning. 1 have not had tho timo
to study it, but I gather that fresh cforts are being made though I can find no
commonts on the experiment of cotnlelso1°y and free cducation. The matter
is still in an experimental stage. I hope, my Lord, that we shall hear no more
of lagging behind Baroda.

“I mow come to the Sangli State, o which the Ion'ble Mr. Gokhale
made a reforence this morning. Ile told us that a zewlous Political Officer had
introduced a form of compulsory cducation into the State. I had not heard
it, but I have in the interval with the assistance of Mr., Sharp beeu able to get

g v
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tho figures for that State. The population is only 226,000, and in 1908, when
the principle of compulsion was introdneed, there were 127 schools and 7,660
pupils.”

The Hon’ble Mr. Gokhale: “ May I make a correction? Tlosc figures
are ;g):'feg' com pulsory cducation was introduced.  "You must tnke the figures for
1907.

The Hon’ble Sir Harcourt ‘Butler: “I accopt the correction. These
were the figures for thofirst yoar after compulsion was introduced. By 1910
they lLiad risen to 181 schools and 11,642 pupils. After that we come to a
halt; in 1911, the figures were 185 schools and 11,458 pupils, a slight. deerease
in the attendanco. Iadmit that these figures suggest that this has been a
successful oxperiment, but it is not more than an experiment on a very small
scalo in a Native State, and the result is that less than 6 per ecent. of the
population are at school, whercas in Broach the percentage is G-9 per cent.”

The Hon’ble Mr. Gokhale: “Is that the figure for the whole of the
Broach District ? I am surprised.” .

The Hon'ble Sir Harcourt Butler: * Yos, for the whole district. T can
find still less cncouragement in the opinions whieh have been received and
circulated to members of this Council. All the Local Governments are in
favour of the extension of primary education and every one of them without
exception is singularly unanimous and emphatic in the disapproval of this
Bill. They assert that there is no general demand for comnpulsion, that the cost
of compulsion would be prohibitive and most unfair in its incidence, that thore
is no machinery to enforce compulsion, that the school attendance committees
would be ineffectual, that tho creation of any machinery specially for the
purpose would lead to general hostility, and that, instead of promoting elemen-
tary education, the introduction of compulsion would throw it hack and hamper
its progress. And they support this with a wenlth of argument thattoa (?is-
‘passionate reader must appear conclusive, with such a power of conviction
that my Hon'ble friend does not really attempt to answer them, but contents
‘himself with shovelling them away into the various circles of his inferno.
His wrath is greatest against the Government of Bombay, and that is the Gov-
-crnment of Sir Georgo Clarke, a man who done more than any other man,
Indian or Europcan, in Bombay for the causc of cducation. I am sure that
this Council was glad to hear the tribute which Sir Vithaldas Thackersey paid
‘to Bir George Clarke for his splendid work in education in Bombay. ‘lhere
seems to be an irreconcilable difference between my point of view and my
Hon’ble friend, because the impression left on my mind after a perusal of
the various opinions on the Bill was, that the weight of non-official opinion is
also agninst the Bill. The majority of non-official opinions are, I admit, in
favour of it, but the weight of authority is against the Bill as a practical
measure. There are obviously different ways of counting support and opposi-
tion. Scveral Local Governments draw attention to the absence ol reason
which mark some of these opinions. Many resolutions have been passed ;
-some of them are entitled to very great respect and attention, hut some, & must
-confess, remind me of the three tailors in Looloy Strect with their ¢ 'We, the
people of Bngland.” Most of the reasonced opinions of those who have reall
gone into the matter and have practical experience of clementary education as 1t
works end up with the conclusion that tho Bill is impracticable and premature.
In spite of the Ion’ble Mr. Gokhale’s fervid appeal to his own cowitrymen at
the end of last year ‘cither tax yoursell or stop talking ahout improving tho lot
of the masses,’ :there is a very common objection to taxation ; there is
a very common distrust of the efticacy of tho village school atfendance com-
mittees; thore is also a very common droad of official compulsion worked
through the police or othier special ageney. ¢ Inhuman locusty,” * insatiable hlood-
suckers” are the terms by which the village attendance commitlecs are
described in one of the Punjab opinions. That is the language of exaggeration
no doubt, but I have. lived in the villages among the pcolﬁu; for seven years
I was a Scttlement Officer, and the people knew me and I knew them ; and
during these seven years I learnt how very oppressive on the people themselves
may be the most beneficial measures which aro passed in Councils like this.
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I have scen how these heneficial measures may he distorted info oppression hy
local tyrants no less than by suhordinate agency.

“T heard with regret, with stern regret 1 heard, Sir Vilhaldas Thacker-
sey, ordinarily so fair-minded, insinuate that officials are guided by consider-
tions of their prestige in determining issnes of this kind submitted to them.
T repudiate this.” -

The Hon'ble Sir Vithaldas D. Thackersey: * My Lord, may I explain
myself clearly ? 1 did not say that they were guided by these considerations,
What T said was thaf, in this ease, even those considerations were absent.”

The Hon'ble Sir Harcourt Butler: ‘ The distinetion is veally I thick
without a difference. The instruction remains, [ repudiate it with all the
warmth at my command and with all respoct to my ITon’ble friend, The
officials give credit to thoir opponents on this question for lionest motives, and
thoy expect the same. I read in the vast majority of opinions of officials a
deep and genuine and earncst desire for the welfare of the people.

“The Hon’ble Mr. Gokhale claims that a number of Boards are in favonr
of the principle of the Bill. They have been converted by his persuasive
cloquence. IIe had to stump the country hard to do it. "

The Hon’ble Mr. Gokhale : T did not attenda sinzle Board meeting
unywhere. *’ :

The Hon’ble Sir Harcourt Butler: “It was not ncocssary. The
Hon'ble Member’s influence isso great that he hypnotises from a distance. But
he did have to stump the country, and we admive his energy and enthusiasm, I
wonder how many of these l3oards would adhere to their opinion when it came
home to them in definite proposals for additioral taxation. I will tell the
Couneil a little story which I heard in another place, A certain Durbar, which
shall be nameless, had once expressed its strong opinion in favour ot some adminis-
trative proposal that had been made to it and to the neighhouring States.  When
the Political Officer came some years afterwards, he was a little surprised to find
that no action had been taken on the proposal. Ho asked the Durbar why
nothing had been done when the Durbar had said that the proposal was in
every way commendable. The Dwbar explained with evident sincerity that it
had ncant that the proposal would he very good for other States. I think that
a good many of these Boards, if their opinions come back to roost with definite
proposals for taxation, will find that free and compulsory education is very
good for other Boards. I should liko to quote from two of the best reasoned
opinions in the whole collcotion —those of 1he Bombay Corporation and of the

. District Board, Malabar. The Bombay Corporation say that oducation should ho
frco and compulsory and they ave in favour of the ultimate introduction of
tho principle throughout the country. They disapprove however of this Bill,
Thoy say :

“ The Carporation ave of apinion that the method embodied in the Bill is not likely to
attain the object in view in a practical and satisfactory manner, and thoy considor that at
present the great need of the country is a strennous nceeleration of the poliey of Crovernment
to push primary education as vapidly ns possible and to adopt a definite poliey by which thoe
number of schoola can bo increased from vear to year within u definite period nnd thus to pave
the way for the propored measuve.’

“Thon I will quote the opinion of the District Board, Malabar. This is
onc of the advanced District Boawls, beeause £2:8 per cent. of the ehildren of
schoolgoing age are alvoady at school.  Alior pointing out the many advantages
of the measure which in principle it was in favour of and after considering the
very great practical drawbacks of the introduction of the measure, tho Malabar
District Board say :

¢ Speaking for its own district, the Board is of opinion that the improvement of elementary
education should take two lines —firstly, the improvement of existing schools, their mastors,
their a.f)lllinnces and their buildings, and secondly, the vpening of schools in important villnges
where they Jdo not now exist. It believes that a well-consideved seheme of improvement on these
lines would do more good than a premature scheme for universal and compulsory education.’

r2
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“Thesc arc the wise and weighly words of responsible men.

“ As regards freo elementary cducation, there is very little to be said. The
principle of freo clementary education has long heen accepted in India.
n the Frontier Province of Assam, in Baluchistan and in the North-West

Frontier Province, clemontary education is already cntively frco. In the
Punjab and in certain districts of the United Provinces, all the sons of ngri-
culturisis get their education free. In Burma a very large proportion of the
children pay no fees. Tn other Provinces proportions of the school population,
varying from 20 to 83 per cent. and even a higher figure, do not pay any feesin
clementary schools. And in a recent communication to Local Governments in
connection with the 50 lakhs rccurring grant, the Government of India have
expressed thomselves in favour of the principle of oxtension of free elementary
education for all those who cannot afford to pay fece, This, I hope, will fully
meet the demand for free clementary education at the present time.

**Now, I turn to the probable cost of this measure as a practical measure
of legislation. My Hon'ble friend puts it at 4} to 44 crores of rupecs and
requires another crore separately for the education of girls. This estimate
leavos out of account altogether tho cost of increased inspection, tho cost of
training of teachers, the cost of adequate school-buildings and appliunces, the cost
of machinery for enforcing compulsory attendance and the multiplication and
cost involved in the provision of scparate school-huildings in numerous areas
where thore are other classes who cannot attend tho same school. It lcaves
out of account also the cost of prolonging the course beyond four years,
which is admitted by all experts to be quite inadequate althougﬁ it may suffico
as a commencement. Already in ga.roda they have had to increase their
course by another year. Apart from thoso shortcomings, it I may so call
them, the estimate is based on an assumed figure of 5 rupees per scholar per
year. Now, that leaves very lictle or no margin for improvement, and if wo are
to make education vompulsory throughout India, we must give sufficient and
suitable education, and we cannot give that at the present rate of the salaries of
teachers with the present cost of filving. I pass by the fact that we could
probably not get teachers at all for a considerable number of years for any large
and impetuous expansion. Teachers have to be mado; they cannot be picked
up in India ; and what I want to emphasize now is this, that we must have solid
improvements in our elementary schools concurrently with the expansion of
elementary education, or else we shall be doing a great injustico to the people and
a permanent injury to India. I suppose I have inspected at least a thousand
elementary schools in my time and have been instrumental in opening over a
hundred new schools. Now, my experience is that in every case the success of
the school depends on the teacher. I ask those IIon’ble Mombers who may have
greater experience than. myself, is not that so? Is there not a general démand
among the parents for a botter ty(l)o of elomentary school—a more practical
type which will train the hand and eye, which will fit the boy for his position
in life and give him a sound practical training ? But what can we expect on
the present salaries of our elementary toachers? There has been progress.
The strenuous labours of the Local Governments and Departinonts of Public
Instruction have not been in vain. But at the Allahabad Conference, over
which I bad the hpnour of presiding last year, thore was a consensus of opinion
that our modern m.'god up-to-cﬁto curricula exist still for the most part on paper
because we cannot/get the right stamp of teacher. No; at the very lowest esti-
mate the cost must, in my humble opinion, be at least double the figure pro-
posed by the Hon’ble Mr. Gokhale, if we are to make any impression in the
country. And thén there are the girls. They have not entered at all -into the
calculation. 'We have to educate the gitls not less than the boys. Wo need
not contemplate compulsion in their case; but the widesproad education of girls
is of vital importance to India of the future. How can wo as practical mon
pass a measure which, if itis to be effective, will involve such an enormous
expenditure ?

. “My Hon’ble fricnd $ays in effect : ‘I only ask you to make a boginning
with compulsion.’ ' But is this: a time to make a beginning with compulsion ?
From every sido we hoear a demand for more elementary schools. In tho United
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Provinees schools have been closed for want of funds. Blsewhore there has
been a check from the same cause.  We know that wo can have a large expan-
sion of clemontary education on the voluntary principle, if only we can find
the money.  Aro we {o stop the expansion of the voluntary system in the hack-
ward arcas in ordor to mnke experiments in compulsion in the moro advanced
localitics ¥ We have not enough money to go round as it is. Isjt wise, is it
just, is it practical statesmanship to Sm{} those who want to go to school from
going thore in order to foree into school those who do not want to go ? I ask
you, has not my Hon'ble friend begun at the wrong end *  Even if it be the
case, though instances are not forthcoming, that a local hody here and there
may desire in the near future to introduce the prineiple of compulsion and is
propared to raise the wholo of the necessary funds by loeal taxation, even assum-
ing such a ease, which we should bo quite prepared to considor on its merits,
would not the natural conrse be to provide for it by local legislation, by the
amendment of the Municipal Taw or otherwise ? So long as large tracts of
the country are crying for the cxpansion of the voluntary principle, can we,
as responsible legislators, divert the money of the general {ax-payer to moet
exceptional demands for compulsion by an Act of the Imperial Legislature ?

** My Hon’ble friend in kindly terms, which I appreciate, justifies the exist-
ence of the Education Departiment and asks me further to justify its existence
by adopting his Bill. Take over compulsion, he says, and leave the voluntay,
Erinciple tothe Local Governments.  Guarautce two-thirds of the cost all round.

urely in vain the net is spread in the sight of any hird! We have a good
deal in bhand as it is, without embarking on compulsion in local areas under
Local Governments against the wish and behind the authority of those Govern-
ments. No ; this is not practical, vor is it practical to guarantee two-thirds
of the cost of any experiment even were it desirable. 'The resources of the
local bodies vary enormously, and so doos their financial position. To some of
them two-thirds of the cost would be an excessive grant; to others it would be
altogether inadequate. Some Boards are rich and others are poor. We eannot
possibly have onc figure for all.

* My Lord, I must opposo the further progress of this Bill on the ground
that it is premature and calculated to damage the cause of elementary educa-
tion. But this does not imply any hostility to the principles which underly
it. Our mind is fixed to spread and to improve clementary education.
‘We believe that great progress is possible, that Indin in varying degree
is at last waking up to the ndvantages of clementary cducation. We seo
that therc has been renl progress nnder tho voluntary system. In the laet ten
years the number of public elementary schools alone has increased from
under 98,000 to over 120,000 and the number of hoys at school from under 8
millions to over 43 millions. Ten years is not a very long timein the life o
India. The figures enclosed with the Bombay Government's opinion on this
Bill reveal a remarkably advanced state of elementary cducation in parts of
that Presidency. I grant you that we arc not satisicd—we are profoundly dis-
satisfied with the general rate of progress ; but we arc adviscd by all our experts
that it can be enormously accelerated by the provision of funds to finance schemes
of advancement. We are working out those schemes with Local Governments.
They take time. They canuot he Tramed in a day. We must not be wasteful
when there is such urgent noed of money for education all along the line. But
we hope to finance these schemes with liberal grants from Imperial rovenues.
On tho solemn oceasion of the Delhi Durbar, in the most solemn manner, we
have recognised the predominant claims of education on thc resources of the
Indian Empire and announced our firm intention to add to the 560 lakhs
recurring grant further grants in future {'cm‘s on a generous scale. Wo desire
to spread schools throughout the lJand and to raisc and make more practical
the whole character of our primary cducation. Primary ecducation cannot do
everything. It cannot, as my Ilon'blo friend said, create a new heaven and a
new earth. It cannot on a sudden lift the veil and open up new avenues to
prosperity. There are limits—we have touched them in the West—to what
education can put in that Nature has left out, and to what education can take
out that Nature has put in. But it can do inuch. Tt can fit the masses in this
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country to cope on more cqual (erms with the forces—ihe strong on-pressing
forces—of material progress. It can—in time it can—crente greater adapt-
ability to agricultural and industrial advancement. Tt can enlarge the minds
and brighten the outlook of -the people and foster progressive desire which is
the root of the economic growth of a community. There are many difficulties
ahcad. But we shall not flinch, we shall not falter in the way. Though our
views may differ as to means, we aro all united as to the end—the Govornment
of India, the Local Governmonts, the Departments of Public Instruction and
cnlightened public opinion are single-eyed astoihe end in view, We are
determined, resoluiely determined, to combat ignorance through the length and
breadth of this ancient land, up and down and to and fro, and though the
struggle may Lo long and arduous, I do believe, my Lord, with all my heart I
do believe, we shall prevail.”

The Hon’ble Babu Bhupendranath Basu: “ My Lord, thercis
nothing older in the story of human progress than hostility {o new ideas. Even
the most cautious step to abandon the beaten track in whatever region of
thought is sharply challenged, both as to its purpose and its method, and I did
not expect that this ver{ cautious move of my friend tho Hon'ble Mr. Gokhale
would not also be sharply challenged. 'L'his is true of religion, of polities and
of education also. My Lord, our uncestors werc brought up in the helicf that
the universe turned round the earth, and then, when in the 15th century a
philosopher was born who challenged that {heory and said that the carth was
turning round something olse, people naturaly felt disconcerted and the natural
conseﬂucnco was that this philosopher was cast into prison. But though cliange
is gradual and is resisted with all the force of orthodoxy, it nevertheless comes,
and I belicve the timo has come even in India when a change in its educational
niathods, espeoially as regards the elementary branch, has become absolutely need-
ful. That greater attention should be paid to this hranch of education has heen
admitted in very eloquent language by the Hon’ble Member in charge of Educa-
tion. Our only difference now is not as regards the necessity but as regards the
method. The goal is the same, it is the way by which the goal is to be attained.
My Hon’ble friend would leave everything to voluntary efforts, and be points
with justifiable pride to the enormous results which the voluntary systein has
succeeded in achieving during the course of the lnst tén years. 1}’ for one
rcadily acknowledge the great strides that have hecn taken on the onward
path of education ; our countrymen and I pay our humble mneed to the strennous
efforts which Government has ‘made in that direction. But we, who desire
to support the Hon’ble Mr. Gokhale’s Bill, think that more ought {o he done
than has been done, and that the pace has not been fast enough, hecause the
motive power was not strong enough. Therc have Dbeen occasions in human
history where we have gone from one stage to another through a long pro-
cess of evolution. There have also been occasions where tho progress has
been much more rapid owing to causes which were within the con-
trol of the men concerned. ¢ bad in the carly stages of human
development, I shall not take the Hindu sages of old, but taking
the tenchings of Plato and Aristotle, who drew their inspiration from
the primal forces of nature, the ideal that gathered round the abounding
energies which surrounded human thought,—then, my, Lord, through carly
Christinn times and medieval Earope that ideal passed from things connceted
with tho earth fo the supernatural and things beyond the earth, until recent
years Descartes and Kant established the necessity of relying upon human
consciousness alone for the elevation of humanity. These changes have taken
years to accomplish and be aceepted. They have been accelorated by thoughtful
men of different langes, and now that other countrics have set the examplo as
to what may bo nchieved in the domain of clementary education and how it
may be achieved, I think that the time is ripo for consideration as to whether
the methods which have bden followed in other countries with success may
not be adopted with equal success in India. Difficulties have been suggested
and have been raised.. One of these difficulties was given expression to at
this Council to-day, namely, if the lower classes were educated, a great social
problem would arise about the relationship between the different strata of socioty!
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T am sorry, my Lord, that that ohjection proceeded from a gentleman who pro-
fessos the Mo:sfcm faith ; forif any one feacher of mankind more than another has
successlully tanght the equality of man, it was the groat Prophet of Avabia. e
it was who accentuated what was more or less a theory in India in IFlindu and
Buddhist times, and what was in those days also more or less a theory in
Christianity. He it was who reduced into actual practice what was the ]ﬁgfwst
ideal of religion in otber countrics, and he successfully combated the ol ideas of
differences with which mankind was supposed to be born in this earth ; and I
am sorry that one who professes that religion should now start tho difficulty
that, it tho lower classes are cdueated, they will no longer follow their avoca-
tions of serving the upper classes but will bo independont. or try to be
independent of them. That is an argument which I think has had its day.

“ My friend, the on’ble Malik Umar 1lyat Khan, opposes the Bill on
very much the same grounds. Ilo has by lis own crm.rlucr. contradicatod bis
principle. Ile says that he has started a froe school in his own place. I mean
no disrespect to him, but I think it would have beon of advantage to him us
well as to us if he had spent a little of his time in that free school him-
self. But that may go.

“ My friend, the ITon'ble Mr. Madge, has dwelt upon the paucity of teachers
for these small schools, the dilliculty of buildings, and also upon the fact that the
higher classes in India are unwilling that their children should associate with
thoso of the lower classes. I do not know whether he is aware that in Bongal
we have got schools which are known as the Guru training schools.”

The Hon'ble Mr, Madge : * My Lord, I did not mako tho last remark
at all.”

The Hon’ble Babu Bhupendranath Basu : “I did not catch what my
Hon'ble friend said. But there are Gurn training schools in Bangal from
which trained teachers for these elementary schools are turned out in large
numbers cvery year. Ido not say that these teachers are sufficient ; but if
anyone takes the trouble to read the history of free and compulsory elementary
education in other countries, ho will sce that all these countries were confronted
at the start with that very same difficulty—the difficulty of having a sufficient
number of trained teachers. But that difficulty has not prevented them from
introducing the legislation which we seek to introduce to-day, and that difficulty
has not retarded the growth of elementary education in those countries
given the demand, there will not be much difficulty in finding the supply.

“ Much has been said of huildings for schools. My Lord, in our country
amongst the humble dwellings of the poor we do not require the assistance
of the Public Works Department and of chartered confractors to build cla-
Dborate houses for the cducation of the children of the agricultural and indus-
trial classes. In my Province of Bengal, a few hamhqos cut f'rom a neighbouy-
ing tope and a few bundles of siraw would immediately give a nice little
school for the boys to attend, and they will be happier in « school of that de-
scription than 1In any very elaborate and ambitious buildings which the Public
Works Department may set up for them, whero roofs curionsly cnongh helave
as sieves on the least throat of a downpour. 8o that this is a difficulty which docs
not frighten us very much. There is another difficully; there is anothor
reason why we suggest, why wo desive, to press upon the attention of
Your Lordship’s Government that this measure or a casure like this should
bo placed on our Statute-book. My Lord, I had the privilege of being present
at the House of Commons at the time of the last Indian Budget, and there I
heard our present Under-Scerctary of State referring to the enormous and
appalling mortality from plague. In the course of the last 15 years, he said,
more than 7} milliens of people in India had died, and he said—notwithstand-
ing tho formidable rat-flea of my friend the Hon’ble SBurgeon Genoral Lukis—
that much of these deaths could have been prevented il people had been sufiigi-
ently oducated to adopt the methods which would have saved them from the
attack of the rat-flen. Well, my FLord, it 7} millions were an appalling figure
in the course of 15 ycars for all India, for Bengal alone for the sume 15 {(mrs,
taking only one discase—preventible malarin—notwithstanding  the predatory
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character of the mosquito, taking Bengal alone during the samo 16 years, the
toll of death lias been about 20 millions. 8o that what plaguc has not dono for
all India in 15 years, malaria lovied moro than twice that toll from my unhappy
Province of Bengal, within tho smue period.  And if a little moro knowlodge
among the howmes of the poor would enable thom to save a few lives from the
ravages of plague, of malaria, of cholera, that would be an achicvement worth
achieving. My Lord, it has been said that compulsion is a measure which the
Government at the present moment is mnot prepared to adopt or to
suggest for adoption. Nobody denies that the idea of cowpulsion is a
repellant idea, but, my Lord, when your great predocessor Lord William
Boentinck undertook another compulsory legislation, namely, the prevent-
ing of burning widows who wanted to be safi, it was rnid that these
widows wanted to be burnt voluntarily,--the death-rate that was then shown
was about 7560 a year for all Indin. I am only speaking from memory, hut I
beliove I am fairly correct. Well, my Lord, what does Your Lordship’s Govern-
ment say of 7% millions against 750? If you take that seven hundred and fifty
for ten years, it will bq only seven thousand und five hundred, but it is nothing
compared to the millions that are lost owing fo the ravages of plague, malaria
and other preventible diseases, and if by little compulsion you can ceducate the
poople to & sensc of their danger, if you can educate them to adopt means
and methods whioch will protect their lives, would it not be doing a great thing
for India? And would Your Lordship not feel justified in thoso circum-
stances, having rvegard to tho cnormous amount of lives at stake, would
Your Lordship not feel justified in having recourse to some amount of
compulsion in educating the people? And it is not only the death-rate that
is to be considered. If Your .{ordship goes into the mufassal, into the malaria-
striken villages of Bengal, and if Your Lordship looks at the cmaciated men
and women, at the devitalization that goes on, at the lowering of the vital
energies, at the lowering of the race, at the unhappiness and misery in every
home, at the inadequacy of sanitary methods and sunitary uﬂ)]ia.nccs to cope
_with this dire calamity, Your Lordship would say that you would give anything
to alleviate even a hundredth part of this suffering and misery. a matter of
fact, this compulsion that my friend Mr. Gokhale suggests is nothing if taken
in the scale. And what is this compulsion? This compulsion would be
exercised through the means of School Committees where the parents of tho
children will be represented. It may be said —it has becn said—that that com-
pulsion will be merely & nominal compulsion, that it will err moroe on thoe side
of leniency than of stringency. Well, my Lord, I helieve in these Boards will
also be School Inspectors, who will sec that these Boards aro not unusually
lenient. And then again my friend has provided another safcguard, namely,
that the desire for-education in a particular localit slloulg have so far
developed that at least 33 per cent. of the boys should be found to be going to
some school or other. And then, this measure is to be imposed at the desire
of the people themselves who are concerned in carrying it out. Where then is
the bogio of compulsion ? I submit that there is nothing of compulsion in it.
My friends have drawn harrowing piclures of what the fate of the poor
villagers will be—boys hunted and brought wup in batchos hy their
own fathers and relatives and co-villagers into these schools, kept there
as close prisoners for the day, and then let loose upon an innocent world
where thoy will develop into political agitators, and they will throw
to the winds tho respect that they cntertain for their oflicial superiors.
Idonot share thut apprechension. No man who bhas studied: the question
of rural life would share in that apprehension. My Lord, I shall not
tire the patience of this Couneil, but in the c?ﬁnions that have been ocireulated
to us there is a statoment by the Director of Public Instruction of my TProvince,
where ho says that in Bengal, wherever o school is opened, lie does not find
any difficulty in gotting boys, and thercfore the fecar thatso far as Bengal is
concorned that' the agriculturists will be forced against their will to send
their boys to school is unfounded. T cannot speak with personal knowledge
of other parts of India;but I believe in many parts (it may not be in the
United Provinegs), from ~where my friend the Lion’ble Nawab Sabih comes,
but in many parts the conditions must bo the same. .
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“Then, my Liord, what is (he other ohjeetion P The other ohjection is
taxation ; it is the financial difficulty. DBefween two great experts, my friend
Mr. Gokhale en the one side, and the Hon’hle Menmiber for Edncation on the
other, without any previous cxamination of the figures, it would be indeed
venturesome to hazard an opinion ; but I shall take the higher fignre. I
shall take against us cverything that can be «id; hut T may remind my
friend the Member for Edueation that the law will not le intgpduced in one
day ; tbat this Bill cven if it hecomes law will not he pul into operalion
throughout India in tho coursc of onc year, or Lwo years, T bhelieve it will
take another 20 ycars. My friend the Hon’ble Mr. Gokhale is very sanguine
when he thinks it will be accomplished only in 10 years. I say it will {ake
at least another 20 ycars hefore the Bill heecomes one of general operation
throughout the country. Tn my Provinee a one-anna ees hrings ina revenue
of about 80 lakbs of rupees a year; a cess which is known there as the road
cess. That cess is eontributed half by the zamindar and half by the vaiyat.
Much has been said for and against the permanent settlement of this Provinece,
but I donot look with any degree of horror upon a slight additional burden
heing puf upon the zamindar, who pays no income-tax, who pays no succession-
duty, in the shape of an education-cess. My friend here (the Hon’hle Raja
of Dighapatia), the representative of abig body of zamindars, execlaims fromn
hehind me that there is succession-duty. I'may tell my friend that there is nosuch
duty sofar as the great bulk of the people are concerned and specially as regards
iandéd estates. But apart from that I might ask my friend that when the per-
manent settlement was enteved into in the days of Lord Cornwallis the Stale
reserved to itself three-fourths of tho revenue then yiclded fromn these propertics,
and gave to the zamindar one-fourth of the revenue. Wlhat is the proportion
now ? Much has beon donc by zamindars in Bengal to improve their property ;
but is not the State entitled—Ileaving the permanent sctt.rcmcnt intact without
in any way encroaching upon it, is not the 8tate cntitled to somo part—a very
small part—of the unearned increment, not by the alterafion of the settlement
certainly, but by way of sharing the burdens of the Empire with other
communitics P I do not suggest that forthwith and incontinently my friends
should bo taxed; but I say there are means. Succession-dutics have not
yet been introduced into ouwr country, and it is only when a probate is
applied for and obtained, or when cash or securities have got to bo dealt with,
that any succession-duty is payable by our people in India. There aro other
sources. [ donotsco why the professional classes should not countribute in
the shape of some graduated income:-tax upon their incomes.  All talk
about the improvement and the )ﬁrogrcss-of the country hecomes mere cropty
talk, and worse than empty talk, hecames hypoeritical cant if you are not

repared to undergo some sacrifice in theintercsts of your people. If you are
not, then all this talk about the progress of the country may as well not he
said, and may as well not be heard. My Lord, these arc unpleasant things
to say, but at the same time these are things which are agitating the mind of
the people, and, my Lord, the lowor classes to-day, sunk and depressed, are
beginning to feel, for the missionary has been going round among them starting
schools and teaching them the dignity of manhood and the position that they
occupy in the socinl life of India, and if the higher classes will not, do their
duty they will be made to do it al no very distant time. But apart from that,
my Lord, in our country there was compulsion in maticrs educational in Hindu
times. That compulsion was in favour of ignorance. Why should you not in the
20th century impose n compulsion in favour of knowledge? Tor, my Loxd,
it is the great pride of British rule in Tndia that they have, for the first time
in the history of India, made knowledge, which was the privilege of the few, the
heritage of the many, and because we wish that that heritage should he
extended, sbould be amplified, that all our countrymen should partake more
largely than they do in the henefits of that heritage, that we appeal to Your
Lordﬂﬁi 's Government to snpport the measure which my friend the Hon’ble
Mr. Gokhale has introduced. We are told by the Hon’blo the IEducational
Member that the Government is nol prepared. We shall accept that; but I
join my friend in his appeal to Your ILordehip’s Government that the
Government itself, after mature deliberation, will bring forward a measure
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which will he devoid of many of the drawbacks to which & pri.ate Bill liko
the prosent is subjoct, and that that measurc will mect the nocessities of the
case, will extend to the dumDb millions of India, to the depressed classes—I
might as well say tho sunken classcs—of India the benefits of that cducation
which have mado other countries great in the scale of nations.”

The Hon’ble Mr. Muhammad Shafi: “My Lord, onc of India's
ablest sons striving to hrinilabout univorsal diffusion of clementary education
among the masses of the Indian peoplo so as to dispel the gloom in which
millions of our countrymon aro at present shrouded, is a fact calculated to
rouse feelings of admiration in the hearts of all true well-wishers of the coun-
try. It is unquestionable that the object which the Hon’ble Mr. Gokhale
has in view in undertaking this great task is indecd an enlightened one, being
the result of that intensoly patriotic spirit which is the main-spring of his mani-
fold activities for the furtherance of our country’s cause. Iad iy I1Ion'ble
friend introduced ju this Council a measure cmbodying a comprehensive
scheme of extension of clementary education on a voluntary basis, I can give
him my most solemn assuvance that I would have given that schome my most
enthusiastic support. Tor, my Lord, in respcet of this most important problem
there is nothing clearer to my mind than what I said the other day, that the
establishiment of an increasing network of elementary schools throughout the
length and breadth of the Indian continent and the gradual adoption of
measures calculated to make elementary cducation ultimately free so as to
bring it within easy reach of the masses, is the most crying need of the time.

“ But, my Lord, my opinion as well as my duty in regard to the guostion of
extension of primarvy education by means of compulsion are equally clear.
The Hon’ble Mr. Gokhale first advocated the introduction of compulsiin
for tho purposes of extension of elementary cducation in the well kncewn
Resolution moved by him in the spring of 1910. Having, ever since my return
from England in 1892, taken an active interest in the educational advancoment
of my country, I naturally gave to this important problem my most anxious
consideration. And when, nearly a year after, my Hon'ble friend introduced
the Bill now under discussion in the meeting of the Council held on Thursday,
tho 16th March 1911, I closely followed the proliminary discussion and careful
examined the various provisions contained in the proposed enactment. The BiH
was discussed in two successive meetings of the Lahore Municipal Committee
in the month of June 1911, and having, by that time, definitely settled in my
own mind that the use:of compulsion as a means for the wide diffusion of
elementary education among the masses was premature, impracticable and
inadvisable, I gave expression to this opinion during the course of that discus-
sion. By a majority of votes the unicilml Committee of Lahore decided
against compulsion, the said majority consisting of the entire body of Musalman
members and a number of Hindu and Christian Municipal Commissionors,
At the same time, in response to a communication from the Provincial authori-
ties, I submitted a memorandum embodying my opinion on the various provi-
sions of Mr. Gokhale’s Bill which was subsequently printed in the form of a
pamphlet and circulated in various parts of the country. In August and
September 1911 1 wrote a series of articles in the Paisa Akhbar of Lahoro,
giving my views jupon the proposed legislation in greater detail. '[hese
views were commcnfted upon in various English and Vernocular nows-
papers throughout India. In December 1911 my lamented friend tho
Hon'ble S8ardar Partab Singh met with untimely death, and I.was clocted
" by a clear majority of tho non-official members of the Punjab Legislativo
Council as their ‘representative on the Imperial Council in the  place
of tho deceased Sardar. Not only were all my colleagues of the Punjab
Council fully aware of my views on the Bill now under discussion, buf,
of the 14 non-official members, 9 wore entirely opposed to compulsion while 3
regarded it with favour. Of the remaining two, whose opinions Irccently asked
+ for by wire, ona telegraphs as follows :—* Quite approve free cducation bui do
hesitate to make it comphulsory. Would give Local Governments power to
make it compulsory in selected areas and to extend compulsion gradually in the
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light of experience gained’; and the othor wires :—¢ Diflicult to give categorical
rcfly to such important question by wire.” It is clenr, thercfore, that the views
I have already submitied in writing, and those I am about o cxlprcas to-day,
represent the opinions of a clear majority of those who have done me the
honour of electing me as their representative on the Tmperial Council.

“ My Lord, beforo proceeding further it is absolulely ossentinl for me to
clear the ground by determining the real issue upon which the Council has to
pronounce its judgment. According to the Statement of Objects and Reasons
annexed to the Bill, its ohject is ¢ to provide for the gradual introduction of
compulsion into the clementary cdueation system of the country.) Anda

ul examination of the various provisions contained in the Bill as intro-
duced makes it abundantly clear that the main end in view has been carried
out by sotting up nhighly inquisitorial machinery of compulsion, and compulsion
alone. In view of this incontrovertible fact, it secms Lo me that the title of the
Bill is somewhat of a misnomer and the preamblo is obviously caleulated to
confuse tho real issue. It would have been far morc consistent with precision
and exactitude to have framed the preamble of the Bill in terms of its Statement
of Objects and Keasons and to have called it as ‘The Compulsory Education
Bill’." A glance at some of the opinions scnt wmp from various parts
of the country would show that this criticism is amply justitied, these
opinions having been recorded more on the desirability of cxtension of
clementary education generally than upon tho real quostion in issuo in
this controversy. AsI Eﬁve said in the memorandum embodying my opinion,
* the cxtension of eclementary education is, to my mind, not only ** expediont,”
as stated in the preamble, but is highly desirable. *** But the introduction
of compulsion, for the purposes of such oxtension, constitutes an entirely
different question and must bo considored on ils own merits’” In that
memorandum I have analysed the principal features of the Bill under six
heads, have discussed each separatoly and have mentioncd some of the reasons
which have convinced me of the undesirability of a resort to compulsion for
the realisation of the end in view. I have therc shewn that compulsion js, from
every point of viow, unsuited to the existing circumstances of this country ;
that the analogy of sclf-governing countries is absolutely inapplicable to India ;
that elomontary cducation must first be mado free before compulsion can even
be thought of ; that the power of initiation given under this Bill to Munici-
palitics and District Boards, far fromn avoiding the irritation admittedly likely
to arise from this enactment, is calculated to give riso to difficulties and ris-
nglprehensions ; that the levying of a special education rato is not only unjustifi-
able but will be extremely unpopular; that the proposed school attendance
committeos will bo a source of oppression, annoyance and corruption; that the
penal clauses of the Bill will create unrest among the masses; and that compul-
sion in the case of girls will be resontod by the people. I do not now propose
to repcat the reasons given in my memorandum in justification of theso
opinions as I have to deal with other matters to-day. 1 ask Ilon'ble Members
to bear these reasons in mind when giving their votes on the motion now
before the Council, to keep the real issuc clearly in view, and not to allow
themselves to be led away from it by eloquent disscrtations on the desirability
of the extension of elomentary education in gonoral among the masses.

“ My Lord, the supporters of the Bill claim that an overwhelming majority
of public opinion in tho country is in favour of the adoption of compulsion for
the achievement of tho desired end. I shall now proceed to examine the valid-
ity of this claim. It is obvious that tho measurc under discussion Wwill not
dircctly affect tho educated classes, or even those who arc already sending  thoir
children to school although themsclves not cducated. Now, if a referendum
were taken among the massos upon whom the enactment wiil have direet cltect,
I venture to assert that the result will bhe an almost unanimous and alheit a
vchement protest against the proposed legislation.  In this conncction I would
like to refer tho Hon’blo Members to the claborale and well-reasoned opinion
tecorded by Mirza Habib us=ain, B,A.. ITead Master, Husainahad 1igh School,
Lucknow, to which spucial attention has been invited by the United Provinees
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Governinent, This educationalist of exeeptional experionce took tho trouble of
making exiensivo inguiries among tho classes who will bo divectly affoctedby
“this measure, and has sent up what appears to me & most valuablo memorandum
worthy of special consideration.

“But let us turn to the views expressod by members of the edueated classes,
official as well as non-officinl, whose opinions, on a question like this, un-
doubtedly carry special weight. In going {hrough theso, what strikus one as
highly significant is the hopoless conflict and divergenco of views visiblo every-
where, in spite of natural predilection in favour of extension of elemontayy
oducation. Broadly speaking, these are divisible into three groups: fiestly,
those who have expressed unconditional approval of the Bill as introduced,
including cven those who have, to my mind, beon influonced by natural pre-
disposition towards olementary oducation gonerally and have not rcally
considered compulsion upon its own merils ; Fccondfry, those who have voled
against resort to compulsion under {he eoxisting circumstances; and, thirdly,
those who arc propared to support the introduction of compulsion provided |
certain conditions laid down Dy them arc complied with. And in_this connce-
tion, I am glad to notice, from tho spoech deliverod by him to-day, that the
Hon’ble Mr. Gokliale himself, whatever his originaj’ ition as indicated in
the Bill as originally introduced, has now been convertod partly to the views
held by the third group, and I am not hopeless that a littlo },m-tlwr- consideration
of the ]larohlom by him may lead {0 an entire agrcement hetweon him aud  those
who fall under the second head.

* Now, my Lord, a careful examination of these opinions would mako it
clear to Ilou’ble Members that there is rvenlly no substantial difference
between the views held by thesccond and third groups. Genevally speaking,
concurrence by the third group in the principle of compulsion is cou})lud with
the conditions that elementary education must be made free, that it should not
involve any additional taxation on the people, and that, in tho constitution of the

- Bohool Attendance Committecs, the adoption of the school curriculum, fixing
the languago through the medium of which instruction is to be imparted and in
certain other cognate matters, the interests of minorities should be adequately
safeguarded. Tocitebut one instance, and that undoubtedly the most important
of this group. The guarded and cautious resolution, which had the support of
84 out of 61 members who attended the Anniversary, passed at the recont mcet-
ing of the All-India Muslim League held in the Caleutta Town Hall, read

' together with the lotter sent up by the Council of the Leaguo, having been
adopted bi' a majority at an adjourned meceting in which 7 members were
present, ¢ onrlg ow that the members of the Leaguc who arc prepaved to sup-
port the introduction of compulsion consider it absolutely ossential that educa-
tion be made freo; that Muslim boys should receive at the same time religious
instruction ; that Urdu should bo the sole mediun so far as Musalmans are
concerned throughout Indin ; that their toachers should be Muhammadans ; that
text-books for themn should be prepared by competent Muslim writers; that
Maktabe should be recognised by the Education Department ; that School Attend-
ance Committeeg should be comyposed of oqual number of Hindus and Muham-
madans ; that Muslim Inspectors should be appointed ; that if there is to be
any taxation only thoso peoplo ehould be taxed who will benefit directly by
the scheme ; that compulsion should not be sanctioned by Government unless
more than two-thirds of the mombers of a Board are in favour of the measure,
the views of the leaders of the various Committecs being ascertained at the same
time, anltl that there should be no compulsion in the caso of girls, ¢ Without
these safeguardy’; declures the Council of {lie League, © compulsion in elemen-
t..'.lrz1 education will nevor bo acceptable to Musalmans as a whole” And the
letter concludes with theso significant words : ‘In conclusion, the Leaguo begs
to impress it upon the Government that as the introduction of the principle
of compulsion in:education is o greal innovation in which the ignorant massos
of India are likely to doubt.its good faith, it should proceed with great.
caution, and the penal clauses of the Bill xhould he so amended as to mako ‘the
scheme work without friction in tho various purts of the country.’ 4l
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“My Lord, I do nol know whethor wy Hon’ble friend is prepared to necept
all these conditions without which, according to the Couneil of the League, com-
“ pulsion will not be acceptable to the Mubammadan community. 8o far as his
speech to-day is concerned, he has aceepted only one, i.e., the language eondition,
and I venture to invite theattention of iy Muliaimimadan colleagues particularly
to this fact. But, for the purposes of the present discussion, T vefiture to submit
that a elose examination of this combination of possible and impossible condi-
tions makes it abundantly clear that, at the botfom of these conditions, there
lurks a conviction in the minds of the exponents of these views that a rosort to
compulsion, under existing circumstanccs, is premature and  impractieable.
For, the condition that compulsory clementary cducation must, .at the same
time, be free and should not involve additional taxation implics an admission
that tho introduction of compulsion is, at present, premature. Kooping the
present stato of the G}mh}ic exchequer in mind, it. must ho recognised that the
steps which the Govornment will have, and in my humble judgmont ought,
to take for tho purpose of making olementary educalion ultimately free will ho
gradual.  Only four days ago my Ilon’ble friend himself urged upon the Gov-
crnment the claims of the local hodios for a larger share in public revenues to
cnable thom to discharge adequately their urgent duties in connoction with sani-
tation and other local neoeds of tho people which he rightly pointed out called
for early attention. It is, therclore, ohvious that the exponents of this view,
while supporting compulsion in theory, cannot hut reeoguise that, in view of
the oxisting financial conditions and nceds, the proposal is, from a practieal
point of view, obviously premature. Again, when possible and impossihle
conditions relating to Lho saleguarding of the interests of minorities are put
forward as conditions precedent to the enforcement of compulsion, these in them-
solves constituto an admission of impracticability of the scheme and establish
the validity of the position taken up by those who fall within the second group
mentioned by me at an earlicr stage.

“Yor, my Lord, what does, after all, the position taken up by the second
group amount to? It amounts to this: compulsion is tho last rungin the
cducational ladder. An effort to roach the top of the ladder by one long jum
may result in a tumble-down highly injurious to national progress. You inus
proceed step by stop in order to securo a steady and enduring national advance-
ment. The first rung in this ladder is the establishment of 2 school in almost
overy village and provision of a large staff of duly qualified teachors, which you
do not now possess, for these schools.  The noxt is the adoption of measures to
make clementary oducation ultimately free. These measures are certain to
give such a tremendous impetus fo the widespread extension of elementary
education among the Indian masses ns will delight the hearts of the most
ardent advocates of national progress. And if the rosults should happen
to be still unsatisfactory, there will then be timo to think of compulsion,
By that timoe the existing conflict and divergonce of communal and other
interests will have disappeared, special measures for safoguarding tho interests
of minoritics will no longor he neeessary, and theve will he very little eause for
that anxiety which the Hon’ble Mr. Gokhale himseclf cxpressed in the speech
delivered by him when introducing his famous Resolution in March 1910,
I venture io remind the Council of what my IIun'ble friend said on that
occasion. ‘I recognise, my Lord," said he, ¢ that the unpopularity that will
he evoked by the prineiple of compulsion in cortain scetions will he  counsidor.
able ; in view of the special circumsianees atlaching to the position of thy
British Government in this eountry, I reeognise that this unpopularity should
not come to the State on account of any direct compulsion introduced.” My
Lord, I venture to think 1hat these words then uttered by the llon’ble Membey
himself arc full of significance. So far as the unedueated masses ol our people
aro concerned, the laws promulgated by this Council, whetherat the instanee of
a privato member or of a member of the Exceuiive Government, are the lawy
of the Sarkar : all orders issucd by authority, whether Tmperial, Provincial or
local, are orders of Government. Thorefors, my Lord, when we say that com-
pulsion iy, under oxisting conditions, prematare and bmpracticable, the  position
adopted by us is substantially the same as that takon up by the thivd group.
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“ My Lord, in the analysis of opinions which my 1llon'ble friend gave to
this Council to-day, he has taken into account all those who fall under the {hird
head as supporters of his Bill, and that is the reason— .

The Hon'ble Mr. Gokhale : “ SBupportors of the principle of the Bill.

The Hon’'ble Mr. Shafi: ‘“Excuse me for not having said the prin-
ciple of the Bill. A lot has beon said of the principlo of the Bill. = 'We
all know what the principle of tho Bill is, but we are discussing here the
Bill itself. Whatever the principle may be, is the procodure laid down in
this Bill practicable ? Aro the Erovialo:ns of tho Bill desirable ? Is not the
Bill which my Hon'blo friend has brought forward inopportune and premature ?
These are the questions which this Council have to consider, and I submit
that my llon’ble friend has no right whatsoever to take the opinion of local
bodies and Municipal Cominittees that recognise the principle of the Bill but
are opposed to any taxation as supporting the Bill when at the same {ime he
insists upon the imposition of taxation to which these Committces are strongly
opposed. My Hon'ble friend ought to allow me to take the opinions of those
Committces as are in my favour and not in his favour. But in any case, puiting
aside the opinions oxprossed Dby the third group as mneither favourable to
him nor to me,let us sce what is the proper analysis of the opinions sont up,
an analysis showing how many aro the supporters of my Hon'ble friend and
how many are the opponents of compulsion. I have prepared an analysis of
these opinions to which I wish to invite the attontion of the Council* My
Hon'ble friend laid o good deal of stress on the Punjab opinion, and therefore
I ghall give the Punjab opinion separately; but in order tosate the time of
Hon’ble Members, 1 will give the sum total of the opinions of the six major
Provinces. In the Punjab the Local Government is strcngly against it. Out
of the European officials, thoso who havo given their unqualificd support are
10 and those who opposu wg(i)ulsion 35 ; out of the Hindu officials, tﬁmsa who
have given their wholie-hea.r support to the Hon'ble Mr. Gokhale are 7 and

. those who are against compulsion 5 ; out of the Muhammadan officials, those
who have given their support are 2 and those who have o‘fposed it are 10 ; out of
the European non-ofﬁcia{s, there is only onc opinion, and that is opposed to the
Bill; out of the Hindu non-officials, 11 have supported my friend and 4 have
gone against him ; out of the Muhammadan non-officials, 2 have supportod him
and 5 have opposed compulsion. Out of tho Municipalities, 21 have supported
my friend and 81 have gonoagainst him. Out of the District Boards, 4 have
supported him and 12 are against him. Out of the various associations and
puggic:: meetings—of courso we know how mcetings can be arranged and resolu-
tions obtained —while 3 Hindu meetings have supported him, one Muhammadan
meeting has supported him and 4 Muhammadan meetings have opposed him ;
and one mixcd meeting has supported him. This is tho analysis of the first
and second group of opinions in my own Province, showing that the opinion
that I am expressing here to-day, as rc resentative of the Punjab, has
the support of &a majority of the people of that Province.

“ Well, my Lord, so far as the sum total of the opinions of the six major
Provinces go, all the Local Governmments in the six major Provinces have
opposed it; 20 Buropean officials have supt)[)ortnd my friend, 134 have opposed
bim ; 16 Hindl officials have supported my friend, 19 have opposed him ; 8
Muhammadan officials have supported my friend, 16 have oppesed himn ; 2
European non-officials have supported him, and 7 have opposed him ; 37
Hindu non-officials have supported him, 18 have opposed him ; 7 Mubhammadan
non-officials have supported- him and 156 have opposed him ; 38 Municipalities
have supported Bim, 45 have opposed ; 17 District and Rural Boards have sup-
ported Il)nm and 24 have opposed him. 1 now come to the mnoctings : 14
meetings have supported him ; 1 Muhammadan meeting has supported him and
8 have opposed: him ; 21 mixed meotings have supported him and 5 have
opposed him. This is thoe apalysis of the first and second group of opinions of

cse 6 major Provincos excluding thoso who have approved of the principle
of the Bill and have laid down possible and impossible conditions. But thore

* }ide Appendix A.
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is ono remark mado by my Ion'blo friond the correctness of which I am bound
to contest. Hoe said that the Indian Press almost without exception had sup-
pvorted his Bill. Woell, my liord, without referenco oven to the opinions
exprossed, I can giveat least 8 newspapers—Muhammadan newspapers—who
have strongly opposed him. The Afghan and the Edwurd Gazetlie of the
North-West  Frontior Provinee, The Paisa Akbar, the Millat, the
Pakil in the Tunjab, the Alashir and tho Nayyar-i-Azmm of the
United Provinces and the Musliin of Bombay have apposed him. He said
almost without oxception: I darcsay hic would be able to give the Council
a similar number of Muhammadan newspapers who have supported him. Well,
Iwill leave it for him to do this in his reply. Bat it is clear that without
going through the papors, I am giving the Council at least 8 Muhammadan
nowspapers who have gone against him. This analysis makes it clear that
even among the educated classes thore is a hopeless conflict of opinion upon
the adoption of compulsion as a means for tho extension of clementary cduca-
tion in Indin. In these circumstances, when, apart from the wnanimous
opinion of all Local Governments and almost all tho Directors of Public
Instruction in the various Provinces, we have bodics like the Syndicate of
the Caleutta University, Bombay Corporation, the Municipal Comnmittee of
Lahore, Anjuman-i-Islamiyn, Amritsar, British Indian Association, Calcutta,
Central National Muhammadan Association, Bengal, Muhammadan Literary
Society, Calcutta, Bombay Presidency Muslim League, ote., cte,, pronouncing
against the Bill, suroly thero is reason sufficient against precipitate action heing
taken in this Council.

“ My Lord, the main argument L1i;uf; forward in support of compulsion is
based upon what has actually happened in self-governing couniries. To that
argument I have given my answer in the written opinion to which I have
already referred. But, in addition, I would like to invite tho attention of
Hon’ble Mombers to paragraph 7 of the Madras Government lettor, wherein
the difference between the conditions prevailing in the Western countries and
in Japan at the time of the introduction of compulsion there and the existing
conditions in India is fully brought out. But says my Hon'ble friend, in
reply, that he doos not wish to introduce compulsion throughout the country
all at once but would make use of this inquisitorial method only in such areas
which are sufficiently woll advancod in education. To quote the words used b
him when introducing this Bill in the Council last yoar : ‘In practioco, a Limit
of 83 per cent. will exclude for scveral years to comec all District Boards and
will bring within the range only a few of the more advanced Municipalities in
larger towns in the different Provinces.’

“ Now, so far as thoe ‘ advonced Municipalitics * are concerned, I cannot do
better than e:ymm from the opinion recorded by the Bombay Corporation, a local
body presided over by that vetcran Congress leader Sir Ferozshah Mehta and
occupying the most lending position of all Indian Municipalities in educational

rogress. The Bombay Corporation aro of opinion that the method embo-
Hiec in tho Bill is mnot likely to attain the ohject in view in a-practical and
satisfactory manner, and they considor that at present the great need of the
country is a strenuous acecleration of the policr' of CGiovernment to push pri-
mary cducation as raixidly as possible and to adopt a definite poliey by which
the number of schools can he increased from year to year within a definite
period and thus to pave for the proposed wmeasure.© In other words, the
Corporation considers the measure nunder disecussion premafure and advocates, at
present, a multiplication of elementary schools all over the country as a means
of extension of elementary education on a voluniary hasis.

“But, my Lord, there is one aspect of this discussion to which T should like
to invite special attention. Tn taking up the position which I am now dealing
with, my Ion’ble friend, it scems {0 mo, could not have given sufficient con-
sideration to the serious consequences likely to result rom a partial compulsion
in urban areas upon the gencral advaucemeut of the country as a whole. The
comparative advancement of one scetion of our people within limited areas and
their relative backwardness in the rest of this vast Contfinent docs not constitute
» state of things conducive to the general welfare of the country asan whole.
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Even under existing circumstances, complaints have been froguently heard
from cerlain quarters that the backwardness of our rural areas, the inhabitants
of which form the bulk of tho Indian population, is taken advantage of by cor-
{ain persons, belonging {o the beaurocratic and other classes, to resist and at
any rate to hamper reforms advocated by leaders of the advancod schiool of
Indian thonght. ‘1ho results so lightly contemplated by my Hon’ble friend arc
not likely to improve the situation. Umn the contrary, with a more rapid ad-
vanccment of the urban section of our population and the' consequont relative
sliding-back of thorural communitics, the existing gulf betwoen the two seetions
of onr peoplo will have beon widenod. There will be a still further lessoning
of the sympathies, still wider divergence of opinions and feelings botween them
and the conditions thus rosulting will be in the highest degree detrimental to
the best intorests of the motherland. What India nceds most is a steady ad-
vance all along the line and this certainly will not be gained by tho method
advocated by the Hon'blo Mr. Gokhale,

“My Lord, is resort to this inquisitorial and irritating method at all
necessary ovon for the patriotic end my TTon’ble friend has in viow P
As he himself poinied out.in the speech delivered by him when introduc-
ing his Resolution in March 1910, ‘It is well known that our imodern

" educational system dates from the time of the famous despatch of
18564. ' Assuming the correctness of the figures given - by my Hon’ble
friend in that speech, at that time ¢ about 9 lakhs ng’ pupils wore
recciving instruction in indigenous schools,’ asestimated by the Educa-
tion Commission of Lord Ripon's Govornment. In 1882, according to that
estimate, there were about 21} lakhs of pupils attending primary schools
recognized by the Department and, in addition, there were about 3} lakhs
attending unrecognized schools. According to the Education Summary fur-
nished to us the other day by tho Eduecarion Decpartment, the number of
pupils in 1910-1911 had risen to 4,625,890 (not some 40 lakhs as Mr. Gokhalo
said), presmumably in recognized schools. These figures show » steady increase
from year to year, in the number of school-going children throughout the
country. And now that the Government of India has mot the popular demand
more Enn half way by frankly mogﬁnizing its paramount duty in respect of
s wide diffusion of elementary education among the Indian masses and
has taken the first step towards the discharge of that high obligation by making
a permanent recurring grant of 60 lakhs o year over and-above the ordinary

ucational Budget of the comntry, the rate of progress is bound to be
considerably accelerated. As soon as a vast network of schools is established
all over the country and olementary education is gradually made freo and thus
brought within easy rcach of the masses, the results achiceved will, I feel surc, bo
in the highest degreo satisfactory. .

“ My Lord, for a most ardent and patriotic mind like tbat of my Ion’hle
friend, it is natural to desire a universal diffusion of clementary cducation
among the mass of our countrymen within as short a time as possible. But in
a country like India, inhabited by a heterogeneous mass of population con-
sisting of communities belonging to diverse raccs and creeds not yet hound to-
gether by a comminity of identical interests, and ruled over by a race belong-

ing to a different vpligion from across tho seas, you cannot within a little over-

hfﬁf a century ex;gct to bring about rosults which even in the casc of homoge-
neous and aelf—goirerning races have been rcached after eenturies of educa-
tional progress. In a land such as ours what is really needed is steady and
gradual evolution, and not revolution. Nations arc like the English
oak, magnificent and .strong when allowed spontancous growth in God’s
free air, dwarfed:and: hideous if. forced to grow in a hot-house : or like
the Indian mango-tree, firm and fruit-bearing if nurtured under normal
conditions, rootless and fragile if planted under the juggler’s cloth as was humour-
ously alluded to by the Hon’ble the Finance Minister the other day. With
the gradual harmonization of divorgent intercsts the beginning of which is
already. visible, with the establishment of a suflicient number of schools and the:

. provision of free elemontary education; the first step towards which has nlmndyi

been taken by Govermment, and in‘view of the remarkable educational activity:
L. !
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discernible all around us, let us be full of hope for the future of ouwr country,
There is & well-known Punjabi proverh * Chhetiagge toni,’ litevally translatod
* Deep pits in front of haste,” which ap};lias particularly to transitional peviods
in the history of a 1‘neoﬂc. My Lord, while fully appreciating the oulightoned
and patriotic motive which has impelled my ITon’ble friend to gmt forwnrd this
legislation and having myself as great a desire for the wide diffagipn of clemen-
tary education among the masses of m{ countrymen as that entertaived by him,
I foel that I should be untrue to myself and falso to tho duty which 1 owe to my
people if I were to give my vote in favour of an cnactment which, I mn
sincerely convinced, is prcmafuro, impracticable and undesirable in the eircam-
stances at present existing in my country. A great deal of the olject whieh
my Hon'ble friend had in view when introducing his Bill last year has already
been achieved. I earncstly appeal to him to stop here and to wateh with cave
and vigilance tho results of the steps already taken and yet to he taken heyi-
after for the extension of elementary education on a \-o!nntuq' basis,  1u e
caso, my Lord, while full of admiration for his patriotic zcal in the nat.on-i
cause, I am convinced that the reference of the Bill to a Seleet Committee will
serve no useful purpose and, in consequence, I regret I cannot vote in favour
of the motion now before us.”
The Council adjourned to Tucsday, the 19th March 1912.

W. H. VINCENT,
Seeretary. to the Gorernment of India,
Legistatire Department.

OaALcUTTA }
The 28th March 1912.





